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In the matter of
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Before the National Green Tribunal
Eastern Zone Bench, Kolkata ‘
OA No. 97/2022/EZ
Subrata Debnath
Versus

State of Tripura &Ors

Status Report — cum - Compliance Affidavit affirmed on behalf of the
respondent No.3

I, Dr. Bishu Karmakar, S/o, Late Jogendra Karmakar, residing at P.O.-

Noagaon, Krishnanagar-799006, Police Station- New Capital Complex,

Agartala, District- West Tripura, State — Tripura, aged about 50 years,

by occupation- Service at a statutory organization, do hereby solemnly

affirm and submit before this Hon’ble Tribunal as follows: -

1. T am holding the post of Member Secretary of the Tripura State

Pollution Control Board (“TSPCB” in short), whichwas impleaded
as the respondent No.3 in the original application.The original
application about environmental impact of the solid waste
management facility of the Agartala Municipal Corporation at
Devendra Chandra Nagar at Agartala was disposed of by this
Hon’ble Tribunal on 09.02.2023 with, inter alia, a direction upon
the TSPCB for submission of their Status Report/Compliance
Affidavit about functioning status of the solid waste management
facility. In compliance with the said solemn direction of this

Hon’ble Tribunal the answering respondent humbly craves leave
to file this affidavit.

. The functioning of the solid waste management facility of the

Agartala Municipal Corporation, which is a Common Municipal
Solid Waste Management Facility (CMSWMF), is being monitored
by the TSPCB to minimise any harmful environmental impact out
of operation of the said facility. Therefore, the expert team of
scientific and technical officials of the T SPCB, which was
constituted by the TSPCB pursuant to the order of this Hon’ble
Tribunal dated 03.01.2023, carried out a detailed scientific study

at the solid waste management facility located at Devendra
Chandra Nagar and its peripheral area on 11.02.2025 and

prepared a comprehensive report based upon their scientific

KARMAKAR)

Member Secretary,

(DR. BISHU

TSPCB, Agartala.
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analysis. The Solid Waste Management Plant spreading across
area of 56.83 acres is an existing functional solid waste
processing, treatment and disposal site operated by the Agartala
Municipal Corporation. During the inspection, it was found that
the Plant capacity is 250 MTPD having its functional Segregation,
Treatment and IComposting Facility Sector for scientific
processing of the :solid waste for proper disposal of the same.

However, additional composting facilities were being set up.
|

. The Solid Waste Management Plant of the Agartala Municipal

Corporation (in sho:rt, “the AMC”) at Devendra Chandra Nagar was
being operated by M /s Mandy Enterprise of New Delhi which is
also engaged for bi;_o—mining/ bioremediation work of the existing
Legacy Waste. The fnunicipal solid waste transported to the Plant
was being quantiﬁe',d by a weighing bridge which was found to be
managed by an application, viz. “Weigh Bridge Management App”.
Recyclable waste such as plastic items, iron scraps, glass bottles
were sorted out semi-mechanically from the solid waste which
was collected through a door-to-door mechanism by the AMC.
After segregation, recyclable waste was being sold to
recyclers/vendors whereas non-recyclable plastic carry bags were
kept separately for selling to cement factories. Considerable
quantity of legacy waste has been bio-remediated. The National
Environmental Engineering Research Institute (NEERI) has
quantified the legacy waste at the dumpsite of the Plant at
3,32,249.5 tonnes as on December, 2022. The process of bio-
remediation of the legacy waste was going on. Bio-remediation of

the legacy waste is expected to be completed by July, 2025.

- The Solid Waste Processing and Disposal Facility were

surrounded by a Buffer Zone of “No Development Area” where
there was adequate natural plantation. No trace of burning of

waste, which has been prohibited, was noticed.

S. The team upon detailed analysis of ground water quality, ambient

air and noise quality, and the adequacy of plantation of green

belts all around the boundary of the landfill site submitted their

report on 2%.02.2025. The parameters were found within
prescribed standard. A copy of the report submitted by the team

'3, Agantala.

Membal Seceetary,

DR. BISHU KARMAKA
TSP

¢
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e

vecratary,

of experts of the TSPCB with copies of the annexures thereo

S
MM
{DR. BISHLI KARMA
Membe: 3
TSPCB, Agartala.

including the photographs obtained by the team showing the

functional status of the plant, is annexed herewith and collectively

marked as Annexure -“I”.

6. The Certificate for Consent to Operate for the Solid Waste
Processing Plant, which was functioning properly, has been
extended by the TSPCB on 14.02.2025 under the Water
. (Prevention and Control of Pollution) Act, 1974 and the Air
\ (Prevention and Control of Pollution) Act, 1981. The validity of the

:" ¢ %
L O\ S ; -; ,' Certificate has been extended till 20.02.2030 provisionally
£\ T iR 1O/
W\ ﬁj /;3,;” imposing suitable terms and conditions. A copy of the Certificate

' “/ b {..L Pl /s
3 -’,.\\;\\ = C/ * /' is annexed hereto and marked as annexure “II”.
R IT ;;ﬂ”
e

7. The deponent humbly craves leave of the Hon’ble Tribunal to
submit any other documents by way of supplementary affidavits

for clarifying any matter which may require further elucidation.
8. This affidavit is made bona fide and for the ends of justice.

9. The statements made in the paragraphs 1 and 7 herein above are
true to my knowledge, those made in paragraphs 2 to 6
hereinabove are obtained from the records kept and maintained
at the Office of the TSPCB which 1 verily believe to be true, and

the rest are my humble submissions before the Hon’ble Tribunal.
C

Prepared in my Office ~~ The Deponent is known to me

& v

AQ'MGULJ‘ -Qw/ . ' {DR. BISHU! KARMAKAR)
Advocate Memhot Jecretary,
TSPLB, Agartala.

Notary
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ARMAKAR )

Membae SECretary,

dartala,

TSPCBI A

(9]
{DR. BISHIy k

VERIFICATION

I, Dr Bishu Karmakar, S/o, Late Jogendra Karmakar,
residing at P.O.-Noagaon Krishnanagar-799006, Police Station-
New Capital Complex, Agartala, District- West Tripura, State —
Tripura, aged about 50 years, by occupation- Service at a
statutory organization, do hereby solemnly declare and verify that
I amholding the post of Member Secretary of the Tripura State
Pollution Control Board at its office Parivesh Bhawan’ at Pandit
Nehru Complex, Gorkhabasti, Post Office- Kunjaban, Agartala,
West Tripura, PIN- 799006, and in my official capacity I am well
acquainted with the facts and circumstances of the present case
and also that the statements made in paragraphs 1 and 7 in the
foregoing Affidavit are true to my knowledge, the averments made
in paragraphs 2 to 6 therein are obtained from the records kept
and maintained at the office of the TSPCB which I verily believe to
be true and the rest are my respectful submissions before this

Hon’ble Tribunal. I have not suppressed any material facts. I am

o

I signed this verification on this the O 1 t« day of

competent to sign this Verification.

March, 2025 at the office of the TSPCB at Agartala.

— PBMQMA»L

Prepared in my office Signature of the deponent
(DR. BISHU KARMAKAR

tary,
Member Secreie
fy L«Q% TSPCB, Agartald:
Ay ] -
o’ P

Advocate Identified by me.
E"‘-?"T}LWJ&J} No. Wg/'l 2325/1010 HVV\&/IO‘Q(% :
N Advocate

Ensrolme b Wo, Wh/1238 /2011

/ |



—_— — _——_— __

6 128 Awwe,m%' L

PRESENT STATUS REPORT OF FUNCTIONING AND OTHER
ENVIRONMENTAL ISSUES OF THE SOLID WASTE
MANAGEMENT PLANT LOCATED AT DEVENDRA CHANDRA
NAGAR, WEST TRIPURA DISTRICT IN VIEW OF THE
DIRECTION DATED 09.02.2023PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL, EZ IN OA NO. 97/2022/EZ
IN THE MATTER OF SUBRATA DEBNATH VS STATE OF
TRIPURA & OTHERS | |

SUBMITTED BY

THE EXPERT COMMITTEE OF TRIPURA STATE
POLLUTION CONTROL BOARD CONSTITUTED VIDE
OFFICE ORDER NO.F. 18(28)/TSPCB/NGT/97/S/6485-91
DATED 05.08.2022 AND NO.F.18(28)/TSPCB/NGT/97/S/
150-57 DATED 12.01.2023.




Subrata Debnath Vs State of Tripura & Others in OA No. 97/2022/EZ in connection
with Solid Waste Management in Devendra Chandra Nagar Solid Waste Processing
Plant has passed an Order on 28.07.2022. In this Order dated 28.07.2022, the
Hon'ble National Green Tribunal, Eastern Zone Bench had directed to file counter-
affidavit within four weeks from 28.07.2022. Accordingly, in order to assess the
present status and other Environmental issues of the Solid Waste Management
Plant located at Devendra Chandra Nagar and its Peripheral Area,the Tripura State
Pollution Control Board (TSPCB)has constituted a team comprising of the Scientific
and. Technical Officials of the Tripura State Pollution Contrel. Board vide Office
Order No.F.18 (28)/TSPCB/NGT/97/S/6485-91 dated 05.08.2022. A copy of the
said Office Order is enclosed herewith and marked as Annexure-A.

Subsequently, the Tripura State Pollution Control Board has filed its counter
affidavit before the Hon’ble National Green Tribunal, EZ Bench on 29.08.2022.

The Hon’ble Tribunal in its Order dated 03.01.2023 has directed the Tripura State
Pollution Control Board tofile a fresh Inspection Report with regard to the field visit
and observation submitted by the Respondent No.3, i.e. TSPCB through its earlier
affidavit dated 29.08.2022 within three weeks. Accordingly, in compliance with the
direction of the Hon’ble NGT, EZ Bench, the Tripura State Pollution Control Board
has re-constituted its expert team comprising of the following Scientific and
Technical Officials of the Tripura State Pollution Control Board vide Office Order
No.F.18(28)/TSPCB/NGT/97/S/150-57 dated 12.01.2023

a) Sri Manas Mukherjee, Executive Engineer, TSPCB
'b) Sri Dipak Rudra Pal, Jr. Scientist, TSPCB

c) Sri Gautam Ghosh, Jr. Scientist, TSPCB

d) Dr. Rajib Paul, Jr. Scientific Assistant, TSPCB

e) Sri Ratan Debnath, Sr. Laboratory Assistant, TSPCB
f) Sri Saptarshi Roy, Project Engineer, TSPCB

A copy of the said Office Order is enclosed herewith and marked as Annexure-B.

Subsequently, the Tripura State Pollution Control Board has filed its report in the
form of Affidavit before the Hon’ble National Green Tribunal, Eastern Zone Bench,
Kolkata on 01.02.2023.

2|
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The Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata, in its Order
dated 09.02.2023 has directed that:

“27. We, therefore, direct the State Pollution Control Board, Tripura, toensure
that the Waste Processing Plant is activated and madefunctional for processing
of solid waste at Debendra Chandra Nagarand this aspect shall also be covered
in their StatusReport/Compliance affidavit with completion timelines.”

Accordingly, in compliance with the Direction of the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata, the Tripura State Pollution Control Board
has directed the Agartala Municipal Corporation as well as the Urban Development
Department for taking necessary initiatives as per the direction of the Hon’ble
Tribunal. Further, regular monitoring has been done to check the compliances of
the direction of the Hon’ble NGT and also to check functionality of the Solid Wasta
Processing Plant at Debendra Chandra Nagar.

2. About the Solid Waste Management Plant:

The Solid Waste Management Plant located at Devendra Chandra Nagar, Agartala,
West Tripura is an existing Solid Waste Processing, Treatment & Disposal site
operated by Agartala Municipal Corporation (AMC). Agartala Municipal
Corporation (AMC) is the Nodal Agency for executing Solid Waste Management
infrastructure in the city of Agartala. The AMC has set up an integrated Solid Waste
Management Plant/ processing faci'lity at Devendra Chandra Nagar over an area of
56.83 acres. The main objective of the establishment of waste processing site is for
scientific processing and disposal of the solid waste by the local bodies in
compliance with the Solid Waste Management Rules, 2016.

The total capacity of this Solid Waste Management Plant is 250 MTPD with
composting facility. The Solid Waste Management Plant located at Devendra
Chandra Nagar, Agartala, West Tripura has mainly three sectors namely
Segregation Sector, Composting Facility Sector and Sanitary Landfill Sector.

4. Statutory Compliances:

4.1) Consent to Establish and Operate Certificate under the Water and Air Act:

The Solid Waste Processing Plant located at Devendra Chandra Nagar,

Agartala, West Tripura is an existing Solid Waste Processing, Treatment & Disposal

" . L'i,'_;':.,'F~aC111ty The Solid Waste Processing Plant has obtained Consent to Establish &
—Operate Certificate under Water (Prevention and Control of Pollution) Act, 1974
m}and the Alr (Prevention and Control of Pollution) Act, 1981 with validity up to

3|0




I % -..;»;té"' v
[

131 9

20.02.2030. Copy of the Consent to Operate Certificate is enclosed herewith and
marked as Annexure-C.

4.2)Authorization under Solid Waste Management Rules,2016:

The said Solid Waste Processing Plant hasalready obtained Authorization
under Solid Waste Management Rules, 2016 which has been renewed with validity
up to 20.02.2030 from the Tripura State Pollution Control Board. Copy of the
Authorization issued in favour of the Agartala Municipal Corporation is enclosed
herewith and marked as Annexure-D.

4.3)Environmental Clearance (EC):

The Solid Waste Processing Plant located at Debandra Chandra Nagar,
Agartala, West Tripura has also obtained Environmental Clearance (EC) from the
State Environment Impact Assessment Authority (SEIAA), Tripura. A copy of the
Environmental Clearance (EC) is enclosed herewith and marked as Annexure -E.

4.4)Operation and Maintenance of the Waste Disposal Site:

Vide Order No.F.601/Mech. Div./AMC/2022/11-17 dated 01.04.2022, the
Agartala Municipal Corporation has engaged M/s Mandy Enterprise, New Delhi for
processing of fresh waste transported by AMC daily including operation and
maintenance of all allied infrastructure in site compliance with Solid Waste
Management Rules, 2016 at Devendra Chandra Nagar Waste Processing Plant. A
copy of the said work order is enclosed herewith and marked as Annexure-F.

4.5) Work Order on Quantification and Status of the Existing Legacy Waste:

Vide Order F.No.458/Mech. Div/AMC/2019/P-I(Shadow)/3289-92 dated
25.07.2022, the Agartala Municipal Corporation has issued Work Order in favour of
the National Environmental Research Institute (NEERI) for studies on
quantification and status of the existing condition of Legacy Waste at Devendra
Chandra Nagar Waste Processing Site of Agartala Municipal Corporation. A copy of
the Work Order dated 25.07.2022 is enclosed herewith and marked as Annexure-
G.

4.6) Estimation of Legacy Waste:

Based on the site inspection and survey conducted for the quantification of
the legacy waste, the National Environmental Research Institute (NEERI) has
submitted its report on December, 2022. It was estimated by NEERI that legacy
waste in DC Nagar dumpsite is 3,32,249.50 tonnes.

_4.8)Biomining / Bioremediation of the Existing Legacy Wastes:

sy Vide NoF.458/Mech. Div/AMC/2019/Part-1/8057(A)-8057(E)  dated
11:01:2023, the AMC has engaged M/s Mandy Enterprise, New Delhi for Biomining/
Blaremediatlon of the existing legacy waste at Devendra Chandra Nagar. A copy of

thelsald Order is enclosed herewith and marked as Annexure-H.

/ Py i
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5. Field Visit and Observation:

In order to assess the present status and other Environmental issues of the Solid
Waste Management Plant located at Devendra Chandra Nagar and its Peripheral
Area, the team constituted by TSPCB comprising of the Scientific and Technical
Officials have visited the site periodically and latest by the month of February, 2025
and observed the following-

i) The existing Solid Waste Processing Plant has segregation, storage and
composting facility and presently found functional. The necessary machineries have
been installed in the plant for segregation, material recovery, composting and
disposal of Municipal Solid Waste. During the inspection, the Solid Waste
Management Plant located at Devendra Chandra Nagar is found in functional
conidition. The operator namely M/s Mandy Enterprise, New Delhi and M /s Agartala
Waste Management has started the operation of the plant. The material recovery
Centre/unit inside the Plant is also found functional. The weighing bridge has the
provision of quantification of municipal solid waste transported in the plant and the
said information/data are being managed through an application namely “Weigh
Bridge Management App”. Recyclable waste such as plastic items, iron scraps, glass
bottles are sorted out semi-mechanically from the Municipal Solid Waste and sold
to recyclers/vendors.

As informed by Sri Avik Das, Manager of the Plant, the non-recyclable plastic
carry bags are kept separately for onward selling to Cement Factories. Moreover,
AMC has the mechanism for door-to-door waste collection through women Self
Help Groups and collected Municipal Solid Waste from the Agartala City are being
transported in the Devendra Chandra Nagar Solid Waste Management Plant.
Further, augmentation of the composting facility is going on and additional
composting facilities are being set up.

ii) The compostable wastes are being kept for drying and the workers of the
engaged agency has been found to be working on the various components of the
composting process.

iii)The AMC has engaged M/s Mandy Enterprise, New Delhi for Biomining/
Bioremediation of the existing legacy waste at Devendra Chandra Nagar.
Considerable quantity of the legacy wastes has already been bioremediated.

«===iv) The Buffer Zone of “No Development Area” around the Solid Waste Processing

and ."‘D_.i‘s_posal Facility of Agartala Municipal Corporation located at Devendra

Ch\éﬁai:g‘fb{agar, West Tripura District has already been notified.

‘-_'IIIJ'."-"*I B 1 \ '._I \\
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v) No trace of burning of waste has been noticed during inspection. However, the
Government of Tripura vide Notification No.F.11(49)/DSTE/CC/Pt-1/3382-3414
dated 04.05.2017 notified that no person or body including local body, any agency,
organization, concessionaire etc. shall be allowed open burning of waste on lands,
including at landfill sites in the whole State of Tripura. And for each such default,
the violators shall be liable to pay Environmental compensation. This notification
has been issued to combat air pollution throughout the State.

vi) Adequate natural plantation has been observed surrounding the Devendra
Chandranagar Solid Waste Processing Plant.

vii) During inspection, the team of TSPCB has also obtained views of the nearest
residence namely Smt. Sarbajit Thapa, Smt. Jamuna Thapa, Sri Amrit Kal etc. and
they have informed that they have no such issue with this unit at this moment.

viii)Biomining/ Bioremediation work of the existing legacy waste at Devendra
Chandra Nagar is going on. It has been noticed that considerable quantity of Legacy
Wastes has already been Bioremediated.

6. Timeline for completion of the Bioremediation of the existing Legacy
Waste:
Considering the climatic condition and other environmental issues, the

Committee is of the opinion that the Agartala Municipal Corporation shall complete
the Bioremediation / Biomining works of the existing Legacy Wastes by July, 2025.

6]+



134 19

vitrmstrIvs sl B/ T | svswnary 0 AT - LR « D r
vironmental Monitoi Ing (vwater, Alr & NOIse ).

A. Groundwater Quality Monitoring:

Analytical Results of Groundwater Samples Collected in and around the Devendra

Chandra Nagar Solid Waste Processing Site, Tripura West.

;l(') Parameters S-1 S-2 S-3 (SBtla Sl’l(;?)rldzs) Remarks
1. pH : 6.59 6.72 6.81 6.5-8.5 All the
Conductivity parameters
- (uS/cm) _ 177 72 66 ] -~ are found
3. | TDS (mg/]) 88 36 34 500 within
4. | Turbidity (NTU) 0.95 0.86 0.75 5 prescribed
5. | Chlorides (mg/I) 28.4 23.6. | 198 250 standard
6. | Total Hardness 110 | 505 | 30.3 200
(mg/1)
7. | Sulphate (mg/1) 8.66 | 58 5.2 200
8. | Chromium (as Cr*3) | BDL | BDL BDL 0.05
9. | Cadmium (mg/1) BDL | BDL | BDL 0.01
10. | Lead (mg/1) BDL | BDL | BDL 0.05
11. | Iron (mg/1) 0.16 0.08 0.07 0.30
12. | Arsenic (mg/1) BDL | BDL | BDL 0.01

*BDL (Below Detectable Limit)

Site of collection:

S-1: Eastern side of Devendra Chandra Nagar dumping site, Agartala. (Inside the
dumping yard)

S-2: North East side of Devendra Chandra Nagar dumping site, Agartala (Residence
of Sri Sarvajit Thapa)

S-3: North side of Devendra Chandra Nagar dumping site, Agartala (Residence of Sri
Amrit Kal)

Materials and Methodology:

Three groundwater samples were collected in and around the Devendra Chandra
Nagar dumping site, Agartala on 11.02.2025 for the analysis of different physical &
chemical parameters. Samples were analyzed in the laboratory of TSPCB using the
standard methods given in APHA, 2012 (American Public Health Association,
2012).

#7211 Observations:
AL N

F;‘éﬁf,‘thé-\-‘{esult table, it has been observed that, all the analytical parameters of collected
groun "',?'\'R/_‘a'%lter samples were within the prescribed standard of BIS (Bureau of Indian

. ‘%%’éﬂ"dard,ﬂ-zl-pzy
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B. Ambient Air Quality Monitoring: s U /.
Ambient Air Quality Data at Devendra Chandra Nagar Solid Waste Procgﬁﬁ'iijg\s_ite, e
Tripura West \‘f“‘ :
Time Standards Methods of Remarks
Pollutants weighted | S-1 (CPCB, Measurement
Average 2009)
Particulate 24 Hours | 67.8 100 Gravimetric All the
matter (PMio), parameters
pg/ms3 are found
Particulate 24 Hours | 49.2 60 Gravimetric within
matter (PMz5s), prescribed
ug/ms3 standard.
Sulphur Dioxide 24 Hours | 11.6 80 Improved West
(502), pg/ms3 : and Geake
Nitrogen Dioxide | 24 Hours | 7.86 80 Jacob &
(NO2), ug/ms3 ; Hochheiser

Materials and Methodology:

The air quality monitoring was conducted on 11.02.2025 for 24 hours inside the
Devendra Chandra Nagar Solid waste processing site. The sampling procedures
for measurement of PM-2.5, PM-10, NOz and SO; were made according to the
internationally accepted standard technique through use of Respirable Dust
Sampler (RDS) with gaseous sampling attachments and PM-2.5 Sampler
manufactured by M/s Envirotech Instruments PVT. LTD., New Delhi.

Observations:

From the result table it has been observed that the measured concentration of
Respirable Particulate Matter (PM-10), Fine Particulate Matter (PM-2.5), SOz and
NO: are well within the prescribed standard limit of CPCB (Central Pollution Control
Board, 2009).

C. Noise Level Monitoring:

e Monitoring Location  : Devendra Chandra Nagar Solid Waste Processing
Site, Tripura (W)

e Date of Monitoring :11/02/2024

e Time of Monitoring :3.00 PM to 5.00 PM

e Type of sample : Ambient Noise

e Major Source(s) during monitoring: Vehicular movement and operation of
Solid Waste processing Plant including human gathering.
e Other Noise Sources(s) during monitoring: NA

8]
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\ o
Monitoring Results:
Sl Sampling location Distance Leq | Standards | Remarks
No from the | dB(A) | dB(A) Leq
dumping (Day
site time) :
1. | Eastern side of Devendra | 150 meters 538 55 All the
Chandra Nagar dumping site ' parameters
2. | North East side of Devendra | 250 meters are found
Chandra Nagar dumping| (approx.) | 43.2 55 within
site, Agartala prescribed
3. | North side of Devendra | 850 meters st?ir];iiatlrd
Chandra Nagar dumping | (approx.) | 41.1 55 '
site, Agartala
Observations:

From the monitoring results it has been observed that, the noise level in and
around the Devendra Chandra Nagar Solid Waste Processing Site are within the
prescribed standard limit of Ambient Air Quality standard in respect of noise
(55dB) of CPCB [Rule 3(1) & 4(1)] at day time in respect of residential area.

Revirck %V\J?

(Dr. Rajib Pauli)” .3
Jr. Scientific Assistant
TSPCB

Q 'J(N\ﬁ.SQA QNY B
N A\(:)Saptarsm RoyMw{\”

Project Engineer
TSPCB

D Bdken 2.

D1pak Rudra Pal) 2% lz l A
Junior Scientist
TSPCB

oo o]
(Gautam Ghosh) 28[2f>s

Junior Scientist
TSPCB

Ao 2K
(Manas Mukheérjee) —
Executive Engineer
TSPCB
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/’ﬁ Material recovery unit inside the Devendra Chandra Nagar Solid Waste Processing Plant
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Noise Level Monitoring inside the Devendra Chandra Nagar Solid
Waste Processing Plant
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Bioremediation Work
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Air Quality Monitoring at Devendra Chandra Nagar Solid Waste Processing Site k.“
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[\ S ) " (A Statutory OrghdBation Under Government of Tripura)
W}f@ ;ﬁyﬁv g [)epdrtmc,nt of Science Technotogy & Environment
“‘”T\Po F. 18(28)/TSPCB/NGT/97/§/ @9 g5 -G/ August 05,2022
OFFICE ORDER!

[n compliance with the Direction of the Hon’ble National Green Tribunal, Eastern Zone Bench in
OA N0.97/2022/EZ in the matter of Subrata Debnath Vs State of Tripura & others in connection
with Solid Waste Management in Debendra Chandra Nagar Solid Waste Processing Plant, the
Tripura State Pollution Control Board,require to file an Affidavit before the Hon’ble NGT within
four weeks from.2_8.07.2022.-To assess the present status and other environmental issues of
the Solid Waste Processing Plant at Debendrachandra Nagar Nagar and its peripheral area, a
team comprising of the following scientific and technical officials. of TSPCB is. hereby
constituted: - ' . U '

a) Sri Manas Mukherjee, Execlitive Engineer, TSPCB

b) Sri Gautam Ghosh, Jr.Scientist, TSPCB

¢) Dr. Rajib-Paul, Jr. Scientific Assistant, TSPCB

d) Sri Ratdan Debnath, Sr. Laboratory Assistant, TSPCB

e) SriSaptarshi Ray, Project Engineer, TSPCB

2. The Team will coriduct field visit, collect and analyze doéumentary evidences including

status of quality of Air, Water and Noise as well as leachate, compliance of siting guidelines etc
‘of the Solid Waste Processing Plant at Debendrachandra Nagar and its peripheral area

including detail quantification of legacy waste. :
3. The Team will submit a comprehensive report based on.the scientific and technical

‘information-and factual evidences within 12.08.2022 to enable TSPCB to file the Affidavit

within stipulated timeling. Moreover, the Team shall also suggest the suitable steps to be taken
to ensure an environmentally safe waste processing facility in Debendra Chandra Nagar Solid
Waste Processing Plant. -

4. The study and other activities will be conducted under ‘the supervision of Sri Manas
Mukherjee, Executive Engineer, TSPCB and he also will coordinate the entire work.

5. This has been issued with the. approval of the Chairman, TSPCB vide U.O.No.16242

dated.05/08/2022. (\
§ K& et

(Dr. Bishu Karmalkar)
Member Secretary

To _ ' .
1. Sri Manas Mukherjee, Executive Engi_ﬁeer & In-Charge, Waste Managementﬁ

Division, TSPCB. . _ ' o ' 5 R
2. SriGautam Ghosh, Jr Scientist, TSPCB
3. Dr. Rajib Paul, Jr. Scientific Assistant, TSPCB
4. Sri Ratan Debnath, Sr. Laboratory Assistant, TSPCB
5. SriSaptarshi Ray, Project Engineer, TSPCB
Copy to:

1. PA to the Chairman, Tripura State Pollution Control Board for kind mformétxo,n
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2. Headof Office & DDO, Tripura State Pollutlon Control Board for necessary an“angemem _'__-.'-

. Address :

. website ¢ ' o Conmct
J[:zz/\;wffit!ngzicggfﬁx%ﬁrkhabésti _ :v:/'w :spub Atripuva.gov.in / trpums nicin ; Chairman : 0381 - 2322462
it et piex, vasti, ai : Member Secretary : 0 )
PO : Kunjaban, Ag,anfxld, West Tripurg ~ 799 006 tripuraspeb@grmail.com / Iaoospcb»tr@gov.m Head of Office : 3/381‘382'32}31255542l
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TRIPURA ITRIFURASIATE POLLUTION CUNTRUL BUARD

e —— (A Statutory O#ghnisation Under Government of Tripura)
!l‘:-‘- - Department of Science Technology & Environment . BA
spch : R .
No.F.18(28)/TSPCB/NGT/97/S/\50 —~ 5T January 12, 2023

OFFICE ORDER

In compliance with the Direction of the Hon’ble Natlonal Green Tribunal, Eastern Zone
Bench in OA N0.97/2022/EZ in the matter of Subrata Debnath Vs State ofTrlpura & others
in connection with Solid Waste Management in Debendra- Chandra Nagar Solid Waste
Processing Plant, the Tripura State Pollution Control Board (TSPCB)had constituted a team
comprising of the scientific and technical officials of TSPCB vide Office Order No.
F.18(28)/TSPCB/NGT/97/S/6485-91 Dated August 05, 2022 to assess the present status
and other environmental issues of the Solid Waste Processing Plant at Debendrachandra
Nagar Nagar and its peripheral area and to submit a report in this regard.

- The Hon’ble NGT in its Order dated 03.01.2023 has directed the TSPCB to file a fresh
inspection report with regard to the field visit and observation submitted by TSPCB in its
_earlier affidavit dated 29.08.2022 within three weeks from 03.01.2022.

2. The Team will conduct a fresh field visit andascertain present status of functioning of the
Solid Waste Processing Plant at Debendracﬁandra Nagar and its penpheral area including
detail quantification of legacy waste.

3. The Team will submit a fresh comprehensive report based on the scientific and techmcal
information and factual evidences within 20.01.2023 to.enable TSPCB to file the Affidavit
within stipulated timeline.

4. Sri Dipak Rudra Pal, Junior Scientist and Nodal Officer (Law) is hereby coopted in thlS
team constituted v1de Offlce Order No. F. 18(28]/TSPCB/NGT /97/S/6485-91 Dated August
05,2022.

5 This has been 1ssued with the approval of the Chairman, TSPCB.

Vo \\ ' R RN L)
o Fd | : ‘ . (Dr. BishuKarmakar) '
' , i ' : ' Member Secretary

‘T;-_i) Sri Manas Mukherjee, Executive Engineer & In-Charge, Waste Management
“" Division, TSPCB
- ii) Sri Dipak Rudra Pal, Jr Scientist, TSPCB
iii) Sri Gautam Ghosh, Jr Scientist, TSPCB
iv) Dr. Rajib Paul, Jr. Scientific Assistant, TSPCB
v) Sri Ratan Debnath, Sr. Laboratory Assistant, TSPCB
vi) Sri Saptarshi Ray, Project Engineer,TSPCB
- Copy to:
1. PPS to the Chairman, Tripura State Pollutlon Control Board for kind information.
2. Head of Office, Tripura State Pollution Control Board for necessary arrangement.

Sx(l‘lrle\s/iiSH BHAWAN vab;':e b, s
Pandit Nehru Compleg. Gurkhabasi -ma"spc tnpuragovm/ trpenvis.nic.in “Chairman : 0381 - 2322462

Member Secretary : 0381 - 2325421

PO : Kunjab
Jaban. Agartala West Tripura - 799 006 mPUl'aSpCb@gmall.com/hoospcb-tr@gov_in Head of OfFra » 0291 A2 Ao
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——~ TRIPURA STATE PGLLUTION CONTROL BOARD ?

O e W Ay
e PARIVESH BHAWAN, Pandit Nehru Complex, Gorkhabastl

tspch Kunjaban, Agartala - 799 006, West Tripura.
No.F.17(10)/TSPCBIW/ Solid Waste/(L- Red)/ 536341 69«64  Date :93 104 12025

CERTIFICATE FOR CONSENT TO OPERATE

Under Section 25/26 of Water (Prevéntion and Control of Pollution) Act, 1974 and
Under Section 21 of the Air (Prevention and.Control of Pollution) Act, 1981

Reference : i) Your Application No. 333899 Daled : 14-02-2025
i) Our NOC Register SI. No.15217 For . Extension of validity
Capital Investment : Rs. 16.50 Cr. - Plant Capacity: 250 MT/Day
Type : Common Solid Waste Processing Plant Category : Red

With reference to the above Application, a provisional Consent to Operate Certificate
(Extension of validity) is hereby issued in favour of M/s. Mechanical Division, The Executive
Engineer (Mech.), Devendra Chandra Nagar, AMC, Agartala, Tripura (W) to discharge its-
industrial and other effluents arising out of their premises into a stream/ well/ land as per section
25/26 of Water (Prevention and Control of Pollution) Act,1974 and to make emission from the plant
/unit as per Section 21 of the Air (Prevention and Control of Pollution) Act, 1981situated at

- Devendrachandra Nagar, AMC, Agartala, Tripura (W) to ‘subject to observance of other codal
formalities of the Govt. of India/Govt. of Tripura/District Administration/ Agartala Municipal
Corporation or concerned Municipal Council or concerned Nagar Panchayat (whichever is
applicable)/ Health Department/Industries & Commerce Department and subject to observance of
the following terms & conditions stated at Annexure 1. '

The Tripura State Pollution Control Board may, at any time, add or revoke any of the conditions
applicable under the Consent to Establish Certificate/ Consent to Operate Certificate and shall communicate
the same in writing.

AMC shall always have to -obtain valid EC from SEIAA for Operation of Solid Waste Processing
facility under EIA Notification, 2006 as amended to date. '

This Certificate is valid 20-02-2030. Application for extension of validity of Consent
Certificate shall have to be made one month before the date of expiry of validity of this
Certificate. This Certificate has been issued in cancellation of earlier Consent to Operate
Certificate No.F.17(10)/TSPCB/W/ Solid Waste/(L- Red)/ 5363/891-95 Dated 21/ 02/2025.

%M‘L?@j |
(Arharendra Jamatia DZ(OBl'LO LS

Asst Environmental Engineer
Tripura State Pollution Control Board
To . o
M/s. Mechanical Division
' The Executive Engineer (Mech.)

Devendrachandra Nagar, AMC, Agartala, Tripura (W)

Copy fo:
- 1. MC, Ag)artala Mumcmal Corporation, Tripura (W '

2. DM&L West Tripura (W). e

3 DI&C, D(p&rtm(,nt Trlpura. (W), '
v 5 ‘- - ngv\..,mL ga o ng/olg
A\ AALG Y B : Asst Environmental Engineer - }

/ A SN Y

Tripura State Pollution Control Board /
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TERMS & CONDITIONS

1. GENERAL CONDITIONS:

(1) Agartala Municipal Corporation shall prepare a solid waste management p
State Policy and Strategy on Solid Waste Management.

(2) Agartala Municipal Corporation shall artange for door to door collection of segr (?gat‘cd §0I1d
waste from all houscholds including slums and informal settlements, commercial, mst;tutmnm
and other non residential premises. From multi-storage buildings, large commercial Co‘m'p.lexes,
malls, housing complexes, etc., this may be collected from the entry gate or any other designated

{ocation;

(3) Agartala Municipal Corporation shall establish a system to recognis¢ organisations of waste
pickers or informal waste collectors and promote and establish a system for integration of these
authorised waste-pickers and waste collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(4) Agartala Municipal Corporation shall facilitate formation of Self Help Groups, provide
identity cards and thereafter encourage integration in solid waste management including door to
door collection of waste;

(5) Agartela Municipal Corporation shall frame bye-laws incorporating the provisions of these
rules within one year from the date of notification of these rules and ensure timely
implementation;

(6) Agartala Municipal Corporation shall prescribe from time to time user fee as deemed
appropriate and collect the fee from the waste generators on its own-or through authorized
agency, '

(7) Agartala Municipal Corporation shall direct waste generators not to litter i.e. throw or dispose
of any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs, fruit peel,
wrappers, etc., or burn or burry waste on streets, open public spaces, drains, waste bodies and to
segregate the waste at source as prescribed under these rules and hand over the segregated waste
to authorized the waste pickers or waste collectors authorized by the local body;

(%) Apanala Municipal Corporation shall setup ‘material recovery facilities or secondary storage
facilities with sufficient space for sorting of recyclable materials to enable informal or
authorized waste pickers and waste collectors to separate recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of segregated recyclable waste such as.
paper, plastic, metal, glass, textile from thé source of generation or from material recovery
facilities; Bins for storage of bio-degradable wastes shall be painted green, those for storage of
recyclable wastes shall be printed white and those for storage of other wastes shall be priuted_

. _ : J \:.ﬂ A\ ¥ A

Annexure-|
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(9)  Agartala Municipal Corporation shall establish waste depogition centres for domestic

ha;ardous waste and give direction for waste generators (o deposit domestic hazardous wastes at
this centre for its safe disposal. Such facility shall be established in a ¢ity or lown in a manner
that one centre is set up for the area of twenly square kilometers or part thereof and notify the
timings of receiving domestic hazardous waste at such centres;

(10) Agartala Municipal Corporation shall ensure safe storage and transportation of the domestic

hazardous waste to the hazardous waste disposal facility or as may be directed by the Tripura
State Pollution Control Board.

(11) Apgartala Municipal Corporation shall direct street sweepers not to burn tree leaves

collected from street sweeping and store them separately and handover to the waste collectors or
agency authorised by local body; '

(12) Agartala Municipal Corporation shall provide training on solid waste management to
waste-pickers and waste collectors;

(13) Agartala Municipal Corporation shall collect waste from vegetable, fruit, flower, meat,
poultry and fish market on day to day basis and promote setting up of decentralized compost

plant or bio-methanation.plant at suitable locations in the markets or in the vicinity of markets
ensuring hygienic conditions;

(14) Agartala Municipal Corporation shall collect separately waste from‘sweeping of streets,

lanes and by-lanes daily, or on alternate days or twice a week depending on the density of
population, commercial activity and local situation;

(15) Agartala Municipal Corporation shall set up covered secondary storage facility for
temporary storage of street sweepings and silt removed from surface drains in cases where direct
collection of such waste into transport vehicles is not convenient. Waste so collected shall be
collected and disposed of at regular intervals as decided by the local body;

(16) Agartala Municipal Corporation shall collect horticulture, parks and garden waste
separately and process in the parks and gardens, as far as possible;

(17) Agartala Municipal Corporation shall transpott segregated bio-degradable waste to the

processing facilities like compost plant, bio-methanation plant or any such facility. Preference |
“shall be given for onsite processing of such waste;

(18) Agartala Municipal Corporation shall transport non-bio-degradable waste to the respective
processing facility or material recovery facilities ot secondary storage facility;

(19) Agartala Municipal Corporation shall transport construction and demolition waste as per the
provisions of the Construction and Demolition Waste management Rules, 2016;

- 7, @0) cAgartala Municipal Corporation shall involve communities in waste management and
- 73 -promation, of home composting, bio-gas generation, decentralized processing of waste at

& T EAN Y
3 )




' ‘ , “hvaienic conditions around the
community level subject to control of odour and maintenance of hygienic ¢0

facility;

he use of chemical fertilizer in two years
] body and wherever possible in
d to recycling initiatives by

(21) Agartala Municipal Corporation shall phz.zse out t
and use compost in all parks, gardens maintained by the loca.
other places under its jurisdiction. Incentives may be provide

informal waste recycling sector,

(22) Agartala Municipal Corporation shall facilitate construction, operation an‘c‘l man'ltenance of
solid waste processing facilities and associated infrastructure ofl their own or with private sectgg
participation or through any agency for optimum utilization of various components of soli
waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and stand?rds
prescribed by the Central Pollution Control Board, Preference shall be given to decentralized
processing to minimize transportation cost and environmental impacts such as-

a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any
other appropriate processing for bio-stabilization of biodegradable wastes;

b) waste to energy .processes including refused derived fuel for combustible fraction of
waste or supply as feedstock to solid waste based power plants or cement kilns;

(23) Agartala Municipal Corporation shall undertake on their own or through any other agency
construction, operation and maintenance of sanitary landfill and associated infrastructure as per
Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(24) Apgartala Municipal Corporation shall make adequate provision of funds for capital
investments as well as operation and maintenance of solid waste management services in the.
annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary-funds for solid waste management and
other obligatory functions of the local body as per these rules;

(25) Agartala Municipal Corporation shall submit application for renewal of authorization at
least sixty days before the expiry of the validity of authorization;

(26) Agartala Municipal Corporation shall prepare and submit annual report in Form IV on or
before the 30th April of the succeeding year to the Commissioner. or Director, Municipal
Administration or designated Officer;

en) Agartala Municipal Corporation shall the annual report shall then be sent to the Secretary -
in-Charge of the State Urban Development Department and to the Tripura State Pollution
Control Board or Pollution Control Committee by the 31st May of every year;

(28) Agartala Municipal Corporation shall educate workers including contract workers and
supervisors for door to-door collection of segregated waste and transpoiting the unmixed waste

: ’ _.;..;_d_,l_;!‘r'i'i"i"gij:ri;magy_ahd secondary transportation to processing or disposal facility;
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(29) Agartala Municipal Corporation shall ensure that the operator of a facility provides
personal protection equipment including uniform, fluorescent jacket, hand gloves, raincoats,

appropriate foot wear and masks to all workers handling solid waste and the same are used by
the workforce;

(30) Agartala Municipal Corporation shall ensure that provisions. for setting up of centers for
collection, segregation and storage of segregated wastes, are incorporated in building plan while
granting approval of building plan of a group housing society or market complex; and

(31) Agartala Municipal Corporation shall frame bye-laws and prescribe criteria for levying of
spot fine for persons who litters or fails to comply with the provisions of these rules and
delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(32) Agartala Municipal Corporation shall create public awareness through information,

education and communication campaign and educate the waste generators on the following;
namely:-

(i) Not to litter;

(if) Minimize generation of waste;

(iii) Reuse the waste to the extent possible;

(iv) Practice segregation of waste into bio—degradable, non-biodegradable (recyclable
and combustible), sanitary waste and domestic hazardous wastes at source;

(v) Practice home composting, vermi-composting, bio-gas generation or community
level composting; , '

(vi) Wrap securely used sanitary waste as and when generated in the pouches provided

by the brand owners or a suitable wrapping as prescribed by the local body and place
the same in the bin meant for non-biodegradable waste; '

(vii) Storage of segregated waste at source in different bins; ‘
(viit) Handover segregated waste to waste pickers, waste collectors, recyclers or waste
collection agencies; and _

~(ix) Pay monthly user fee or charges to waste collectors or local bodies or any other
person authorised by the local body for sustainability of solid waste management.

.(:_33) Apgartala Municipal Corporatian shall stop land filling or dumping of mixed waste soon

after the timeline as specified in rule 23 for setting up and operationalisation of sanitary landfill
is over; o '

'(34) Apgartala 'M'Unicipal Corporation- shall allow only the non-usable, non-recyclable, non-

.bioglegrad.able, non-combustible and non-reactive inert waste and pre-processing rejects and
residues from waste processing facilities to go to sanitary landfill and the sanitary landfill sites
shall meet the specifications as given in Schedule~l, however, every effort shall be made to

- recycle or reuse the rejects to achieve the desired objective of zero waste going to landfill;

==135) - Agartala Municipal Corporation shall investigate and analyze all old open dumpsites and
o existing operational dumpsites for their potentigl of bio-mining -and bio-remediation and

N

g \ =t i
|
|
!



149 %

I, < hio-re iate the sites. In absence

heresoever’s feasible, take necessary actions (o bio-mine 01.b10. trtzli?jﬁlﬁe sorentifically capped
of the potential of bio-mining and bio-remediation of dump51te, i ‘nmen't
as per landfill capping norms to prevent further damage to the environmetit.

IL. SPECIFIC CONDITIONS:

Agartala Municipal Corporation shall have to comply the following specific conditions-

1. Specifications for Sanitary Landfills
1.1. Criteria for site selection '

(i) The department in the business allocation of land assignment shall provide. suitabl
setting up of the solid waste processing and treatment facilities and notify such sites.

e site for

(i) The sanitary landfill site shall be -planned, designed and developed with proper
documentation of construction plan as well as a closure plan in a phased manner. In case a new
landfill facility is being established adjoining an existing landfill site, the closure plan of existing
landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities.
Otherwise, wastes processing facility shall be planned as an integral part of the landfill site:

(iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development,
Govermnment of India and Central Pollution Control Board. '

(v) The existing landfill sites which are in use for more than five years shall be improved in
accordance with the specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and. shall dev.élop
‘landfill cells’ in a phased manner to avoid water logging and misuse. '

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from
Highways, Habitations, Public Parks and water supply wells and 20 km away from Airports or
Airbase. However in a special case, landfill site may be set up within a distance of 10 and 20 km
away from the Airport/Airbase after obtaining no objection certificate from the civil aviation
authority/ Air force as the case may be, The Landfill site shall not be permitted within the flood
plains as recorded for the last 100 years, zone of coastal regulation, wetland, Critical habitat
areas, sensitive eco-fragile areas. ‘

(viii) The sites‘for landfill and processing and disposal of solid waste shall be incorporated in the
Town Planning Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and
disposal facility, exceeding five Tones per day of installed capacity. This will be maintained

~within the total area of the solid waste processing and disposal facility. The buffer zone shall be

- prescribed on case to case basis by the local body in consultation with concerned State Pollution
Control Board, Lo L ) o :
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(X) The Biomedical Waste shall be dispased of in accordance with the Bio-medical Waste
Management Rules, 2016, as amended from time to time. The Hazardous Waste shall be
managed in accordance with the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016, as amended from time to time. The E-Waste shall be managed in
accordance with the E-Waste (Management) Rules, 2016 as amended from time to time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to

accommodate the waste in case of non- operation of waste processing and during emergency or
natural calamities.

1.2, Criteria for development of Facilities at the Sanitary Landfills.-

(i) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming
vehicles, to prevent entry of un-authorized persons and stray animals.

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of

dust particles due to vehicular movement and shall be so designed to ensure free movement of
vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for
landfilling h, office facility for record keeping and shelter for keeping equipment and machinery

including pollution monitoring equipment. The operator of the facility shall maintain record of
waste received, processed and disposed.

(iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire
protection equipment and other facilities as may be required shall be provided.

(v) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities

for workers) and lighting arrangements for easy landfill operations during night hours shall be
provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out
made. (vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste
shall be provided, The wastewater so generated shall be treated to meet the prescribed standards.

'L.3. Criteria for specifications for land filling operations and closure on completion of lan
filling- |
_;(i_')_ Waste for land filling shall be compacted in thin layers using heavy compactors to achieve

~ high density of the waste. In high rainfall areas where heavy compactors cannot be used,

. alternative measures shall be adopted.

(i) Till the time waste processing facilities for com"'posting or recycling or energy recovery are
set up, the waste shall be sent to the sanitary landfill. The landfill cell shall be covered at the end
=04 € -:-Werking day with minimum 10 cm of soil, inert debris or construction material.
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‘ . , . : over of 40-65 cm
(iii) Prior to the commencement of monsoon season, af mtcxmefll;lte c<{>OV6dm to prevent
k. kness of soil shall be placed on the landfill with proper compaction and grading

" . i . Ny 4 3 ~0f Pa \ e N
infiltration during monsoon. Proper drainage shall be const goted to divert run-off away from th
active cell of the landfill. : '

(iv) After completion of landfill, a final cover shall be designed Lo minimize infiltration and
erosion. The final cover shall meet the following specifications, namely :-

a) The final cover shall have a barrier soil layer comptising of 60 ctn of clay or amended soil
with permeability coefficient less than 1 x 107 em/sec.

b).On top of the bartier soil layer, there shall be a drainage layer of 15 cm.

¢) On top of the drainage layer, there shall be a vegetative layer of 45 ¢m to support niatural plant
growth and to minimize erosion. ‘

1.4. Criteria for pollution prevention.-

In order to prevent pollution from landfill operations, the following provisions shall be made,

. namely:-

(i) The storm water drain shall be designed and constructed in such a way that the surface runoff
water is diverted from the land filling site and leachates from solid waste locations do not get
mixed with the surface runoff water. Provisions for diversion of storm water discharge drains

shall be made to minimize leachate generation and prevent pollution of surface water and also
for avoiding flooding and creation of marshy conditions. '

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill
receiving residues of waste processing facilities or mixed waste or waste having contamination
of hazardous materials (such as aerosols, bleaches, polishes, batteries, waste oils, paint products
and pesticides) shall have liner of composite barrier of 1.5 mm thick high density polyethylene
(HDPE) geo-membrane or geo-synthetic liners, or equivalent, overlying 90 cm of soil (clay or
amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec. The highest level

of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(i1i) Provisions for management of Jeachates including its collection and treatment shall be made.
The treated leachate shall be recycled or utilized as permitted, otherwise shall be released into

the sewerage line, after meeting the standards. In no case, leachate shall be released into open
environment.

(iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain,

stream, river, lake or pond. In case of mixing of runofT water with leachate or salid waste, the
entire mixed water shall be treated by the concern authority,
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1.5, Criteria for water qu;ility monitoring.-

(i) Before establishing any landfill site, baseline data of ground water quality in the area shall be
collected and kept in record for future reference. The ground water quality within 50 meter of the
periphery of landfill site shall be periodically monitored covering different seasons in a year that

is, summer, monsoon and post-monsoon period to ensure that the ground water is not
contaminated,

(it) Usage of groundwater in and around landfill sites for any purpose (inﬁcluding‘ ‘drink‘ing and
irrigation) shall be considered only after ensuring its quality. The following specifications for
drinking water quality shall apply for monitoring purpose, namely:-

SLNo. Parameters . IS 10500:2012, Edition 2.2(2003-09)
Desirable limit (mg/l except for pH)

1 | Arsenic 0.01

2 Cadmium 0.01

3 | Chromium(as Cr °") 0.05

4 Copper 0.05 - \
5 | Cyanide” 0.05

6 Lead 0.05

7 Mercury _ 0.001

8 Nickel o -

9 Nitrate as NO; 45.0

10 | pH ' 6.5-8.5

11 Iron 0.3

12 | Total hardness (as CaCO3) 300.0

13 | Chlorides 250

14 | Dissolved solids 500

15 | Phenolic compounds (as 0.001

CsHsOH) . _
17 | Zine : 5.0
18 Sulphate (as SQy) : 200

~ 16. Criteria for ambient air quality monitoring.

(1) Landfill gas control system including gas collection system shall be installed at landfill site to
minimize odour, prevent off-site migration of gases, to protect vegetation planted on the
‘rehabilitated landfill surface. For enhancing landfill gas recovery, use of geomembranes in cover
systems along with gas collection wells should be considered. :

(if) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the
lower explosive limit-(LEL).

| (iil) The landfill gas from the collection facility at 4 landfill site shall be utilized for either direct

“thermal applications or power generation, as per viability, Otherwise, landfil] gas shall be burnt

(flared) and shall not be allowed to escape directly to the atmosphere or for illegal tapping,

Passive venting shall be allowed in case-f its ytiization or flaring is not possible,
b3 ] ) g‘r e 1 5\ B | ; .L‘_:.-‘_:::... ol o .

4’”_.
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regularly monitored.

() . , hall be
(iv) Ambient air quality at the lzmdilll site and at the vicinity s lution Control Board

3
Ambient air quality shall meet the standards prescribed by the Central Pol
for Industrial area.

1.7. Criteria for plantation at landfill Site.-

A vegetative cover shall be provided over the completed site in accordance with the following

specifications, namely:~

(a) Locally adopted non-edible pcwnmal plants that are resistant to drought and extreme

temperatures shall be planted;

(b) The selection of plants should be of such vaucty that their roots do not penetrate more than

30 ems. This condition shall apply till the landfill is stabilized;

(c) Selected plants shall have ablhty to thrive on low-nutrient soil with minimum nutrient
addition;

(d) Plantation to be made in sufficient density to minimise 3011 erosion,

(e) Green belts shall be developed all around the boundary of the landfill in consultation with

Tripura State Pollution Control Board.

1.8. Criteria for post-care of landfill site.-

(1) The ﬁost—c]osure care of landfill site shall be conducted for at least ﬁf’teen,.years and long
term monitoring or care plan shall consist of the following, namely :-

{(a) Maintaining the integrity and effectiveness of final cover, making repairs and
preventing run-on and run-off from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;
(¢) Monitoring of ground water in and around landfill;
(d) Maintaining and operating the landfill gas collection system to meet the standards.

(2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered
for human settlement or otherwise only after ensuring that gaseous emission and leachate quality
analysis complies with the specified standards and the soil stability is ensured.

+

1.9. -Gr_iter.ia?‘fc)r special provisions for hilly areas.-

Cities and towns located on hills shall have location-specific methods evolved for final disposal
of solid waste by the local body with the approval of the concerned State Pollution Control
‘Board or the Pollution Control Committee. The local body shall set up processing facilities for
utilization of biodegradable organic waste. The non-biodegradable recyclable materials shall be
stored and sent for recycling periodically. The inert and non-biodegradable waste shall be used

for buxldmg roads or filling-up of apploprlate areas on hllls In case of constnamts in finding
: #"’ ( A :
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adequate land in hilly areas, waste not suitable for road-laying or fi

, ; lling up shall be disposed of
in regional landfills in plain areas, '

L.10. Closure and Rehabilitation of Old Dumps-

Solid waste dumps which have reached their full capacity or those which will not receive

additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options: ' '

(1) Reduction of waste by bio mining and waste processing followed by placement of
residues in new landfills or capping as in (ii) below.

(if) Capping with solid waste cover or solid waste cover enhanced with geomembrane to
enable collection and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained

soils) such as cut-off walls and extraction wells for pumping and treating contaminated
ground water,

(iv) Any other method suitable for reducing environmental impact to acceptable level. '
2. Standards of Processing and Treatment of Solid Waste

2.1. Standards for composting.-

The waste processing facilities shall include composting as one of the technologies for

processing of bio degradable waste. In order to prevent pollution from compost plant, the
following shall be complied with namely:- _ : :

(a) The incoming organic waste at site shall be stored propetly prior to further processing. To the
extent possible, the waste storage area should be covered. If, such storage is done in an open
area, it shall be provided with impermeable base with facility for collection of leachate and
surface water run-off into lined drains leading to a leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimize nuisance of odour, flies, rodents, bird
menace and fire hazard;

(©) In case of breakdown or maintenance of plant, waste intake shall be stopped and
arrangements bq worked out for diversion of waste to the temporary processing site or temporary
_ '].and_ﬁll sites which will be again reprocessed when plant is in order; '

{d) Pre-process and post-process rejects shall be removed from the processing facility on regular
basis and shall not be allowed to pile at the site. Recyclables shall be routed through appropriate
an_dor.s. T_}le_“oﬂ"r ecyclable high calorific fractions to be segregated and sent to waste to energy
or for RDF production, co-processing in cement plants or to thermal power plants. Only rejects.
‘ '3f“_’m a”‘__P,ﬂ%SﬁS;‘ljhaU be sent for sanitary landfill site(s), ' '

I
—
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) . _ . Such a base. shall be made of
(¢) The windrow area shall be provided with impermeable b35° ficient less than 107 cm/sec.

i i ability coef’ ; _
concrete or compacted clay of 50 cm thick havmg_permeabll ' :
The base shall be provided with 1 to 2 per cent slope and circled by lined drains for collection of

leachate or surface run-off;

(f) Ambient air quality monitoring shall be regularly. carried out. Odour /nuisance at down-wind
direction on the boundary of processing plant shall also be checked regularly.

(g) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order
notified from time to time.

(1) In order to ensure safe application of compost, the following specifications for compost
quality shall be met, namely:-

Sk i’arameters

Organic Compost Phosphate Rich
No, FCO 2009) Organic Manure
(FCO 2013)
1 Arsenic (mg/Kg) 10.00 10.00 -
2 | Cadmium (mg/Kg) 5.00 ~5.00
3 | Chromium (mg/Kg) 50.00 50.00 |
4 | Copper (mg/Kg) 300.00 300.00
5 | Lead (mg/Kg) 100.00 100.00
6 | Mercury (mg/Kg) 0.15 0.15
7 | Nickel (mg/Kg) 50.00 50.00
8 | Zinc (mg/Kg) 1000.00 1000.00
9 | C/N ratio <20 Less than 20:]
10 | pH 6.5-7.5 (1:5 solution)
maximum 6.7
11 | Moisture, percent by weight, 15.0-25.0 25.0
_ maximum
12| Bulk density (g/cm®) <1.0 Less than 1.6
13 | Total Organic Carbon, per cent by 12.0 7.9
1 weight, minimum
14 | Total Nitrogen (as N), per cent by 0.8 0.4
: weight, minimum
15. | Total Phosphate (as P205) percent 0.4 10.4
» by weight, minimum o
17 | Total Potassium (as K20), percent 0.4 -
| by weight, minimum ‘
|18 Col_qur | ‘ Dark brown to black -
19 | Odour Absence of foul -
o L : xngr‘- ey '

i A




Y25

¥ ComPOSt'(ﬁnal product) exceeding the above stated concentration limits shall not be used for

156
20 Particle size Minimum 90% Minimum 909’
material should pass material should
through 4.0 mm IS pass through 4.0
sieve mm IS sieve
21 (}llonductivity (as dsm-1), not more 4.0 8.2
than ’

food crops. However, it may be utilized for purposes other than growing food crops.

2.2, Standards for treated leachates.-

The disposal of treated leachates shall meet the following standards, namely:-

SL Parameter Standards (Mode of Disposal)
No Inland | Public Land
surface | sewers | disposal
water ‘
1. Suspended solids, mg/l, max 100 600 200
2. | Dissolved solids (inorganic) mg/l, max. 2100 2100 2100
3 pH value ‘ 55-9.0 55-9.0| 5.5-9.0
4 Ammonical nitrogen (as N), mg/l, max. 50 50 -
5 | Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -
6 Biochemical oxygen demand (3 days at
27° C) max.(mg/l) 30 350 100 -
7 Chemical oxygen demand, mg/l, max. 250 - -
8 Arsenic (as As), mg/l, max 0.2 0.2 0.2
9 Mercury (as Hg), mg/l, max 0.01 0.01 -
10 | Lead (as Pb), mg/l, max 0.1 1.0 -
11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
12 | Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 | Copper (as Cu), mg/l, max. 3.0 3.0 -
| 14 .| Zinc (as Zn), mg/l, max. 5.0 15 -
{15 | Nickel (as ND), mg/L, max 3.0 3.0 -
|16 | Cyanide (as CN), mg/l, max, 0.2 2.0 0.2
17 | Chloride (as CI), mg/l, max. 1000 . 1000 - 606
| .18 | Fluoride (as F), mg/I, max 2.0 15 -
19 Phenolic compounds (as C6H50H) mg/l, 1.0 5.0 -
| max. .
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2.3. Standards for incineration:

,. C : , ceatiric isposal facility
The Emission from incinerators /thermal technologies in Solid Waste treatment/disp

shall meet the following standards, namely:~

SI. | Parameter , Emission Standard
No. ~ Limit Remarks
1 Particulates | 50 mg/NmJ Standard refers lo half hourly average value
2 HCL 50 mg/Nm® | Standard refers to half hourly average value
3 SO 200 mg/Nm® | Standard refers to half hourly average value
4 CO ‘ 100 mg/Nm® | Standard refers to half hourly average value
| 50 mg/Nm® | Standard refers to daily average value
5 Total  Organic | 20 mg/Nm’ Standard refers to half hourly average value
Carbon (TOC) :
6 |HF 4 mg/Nm’ Standard refers to half hourly average value
7 NO, (NO & |400mg/Nm’ | Standard refers to half hourly average value
NO, expressed _ _
as NOy)
8 Total dioxins & | 0. 1ng TEQ/ Standard refers to 6-8 hourly sampling. Pl. refer
Furans . Nm” to guidelines for 17 concerned congeners for
toxic equivalence values to arrive at total toxic
. equivalence.
9 Cd+Th+their 0.05 mg/Nm® | Standard refers to sampling time anywhere
| compounds between 30 minutes and 8 hours. _
10 |Hg &  its|0.05mg/Nm’ | Standard refers to sampling time anywhere
compounds between 30 minutes and § hours.

Note: (a) Suitably 'designed pollution control devices shall be installed or retrofitted with the
incinerator to achieve the above emission limits. (b) Waste to be incinerated shall not be
chemically treated with any chlorinated disinfectants. (¢) Incineration of chlorinated plastics
shall be phased out within two years. (d) if the concentration of toxic metals in incineration ash
exceeds the limits specified in the Hazardous Waste (Management, Handling and Trans
boundary Movement) Rules, 2008, as amended from time to time, the ash shall be sent to the
hazardous waste treatment, storage and disposal facility. (e} Only low sulphur fuel like LDO,
LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall be used as fuel in the
incinerator. (f) The CO2 concentration in tail gas shall not be more than 7%. (g) All the facilities
in twin chamber incinerators shall be designed to achieve a minimum temperature of 9500C in
secondary ¢combustion chamber and with a gas residence time in secondary combustion chamber
* not-less.than -2-(two) seconds. (h) Incineration plants shall be operated (combustion chambers)
“with such temperature, retention time and turbulence, as to achieve total Organic Carbon (TOC)
~-content in the slag and bottom ash less than 3%, or the loss on ignition is less than 5% of the dry
. weight, (i) Odour from sites shall be managed as per gundellncs of CPCB issued from time to
t1me o
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1.3, Standards for incineration:

The Emission from 'qmnrlc-:z‘al()l's /thermal technologics in Solid Waste treatiment/disposal facility
shall meet the following standards, namely:-

SL. Paramecter __Emission Standard
No. - Limit Remarks _)
1 Pam’cula@es , | 50 mg/Nm” Standard refers to half hourly average value
2 HCL , 50 mp/Nm® | Standard refers to half hourly average value
3 503 200 mg/Nm® | Standard refers to half hourly average value
4 _ CO 100 mg/Nm’ | Standard refers to half hourly average value
- _ | 50 mg/Nm” | Standard refers (o daily average value _
{5 |Total Organic|20mg/Nm" | Standard refers to half hourly average value
= | Carbon (TOC) _ )
6 HF 4 mg/Nm’ Standard refers to half hourly average value
7 INOy (NO & |400mg/Nm’ | Standard refers to half hourly average value
| NO; expressed |
_1asNOy) .
§ | Total dioxins & | 0.Ing TEQ/ | Standard refers to 6-8 hourly sampling. Pl. refer
| Furans Nm’ to guidelines for 17 concerned congeners for |
toxic equivalence values to arrive at total toxic
equivalence. '
9 Cd+Th+their - | 0.05 mg/Nm’ | Standard refers to sampling time anywhere
compounds between 30 minutes and 8 hours. f
10 | Hg & its | 0.05 mg/Nm® | Standard refers to sampling time anywhere |
compounds , between 30 minutes and 8 hours.

Note: (a) Suitably designed pollution control devices shall be installed or retrofitted with the
incinerator to achieve the above emission limits. (b) Waste to be incinerated shall not be
chemically treated with any chlorinated disinfectants. (c) Incineration of chlorinated plastics
shall be phased out within two years, (d) if the concentration of toxic metals in incineration ash
exceeds the limits specified in the Hazardous Waste (Management, Handling and Trans
boundary Movement) Rules, 2008, as amended from time to time, the ash shall be sent to the
hazardous waste treatment, storage and disposal facility. () Only low sulphur fuel like LDO,
LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall be used as fuel in the
incinerator. (f) The CO2 concentration in tail gas shall not be more than 7%. (g) All the facilities
in twin chamber incinerators shall be designed to achieve a minimum temperature of 9500C in
secondary combustion chamber and with a gas residence time in secondary combustion chamber
not less than 2 (two) seconds. (h) Incineration plants shall be operated (combustion ehamﬁers)
with such temperature, retention time and turbulence, as to achieve total Organic Carbon (TOC)
. content in the slag and bottom ash less than 3%, or the loss on ignition is less than 5% of the dry

_._:_ye_:ight. {i):Odour from sites shall be managed as per guidelines of CPCB issued from time to
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2.4, The notification of Government of Tripura regarding banning of Plastic Carry Bags issued
vide Notification No.F.8 (30)/DSTE/ENV /Pt-1I/1679-97 Dated 10.03.2015 & NO.F.ES/

(30)/DSTE/ENV/Pt-11/1984-2003 Dated 19.03.2015 should be strictly adhered to.
2.5. Public liability insurance coverage shall have to be provided to the workers of the unit.

2.6. A copy of the Consent Certificate should be displayed in the office of the unit.
2.7, The unit will have to follow other norms & standards issued by TSPCB from time to time.




o TRIPURA STATE POLLUTION CONTROL BOARD

TRIPURA
K!.’.‘\M

e o (A Statutory Organisation Under Government of Tripura)
e 1 Department of Science Technology & Environment - 30
‘%;gpgb : : ) i '
FORM -1X
AUTHORISATION
[sec Rule 16 (1) (c) of SWM Rules, 2016]
(Authorization for setting up and operating solid waste processing/
Recycling /treatment/disposal facility)
No.F,17(10)/TSPCB/W/MSW/2020/ * 14 (5~ 69 : Date:. 0’5 / 03 /2025

Authorizatlon No. TSPCB /AMC/OOO 1

With reference to the ap-pl_lcatlon No. No. 333899 dated 14/02/2025, the Tripura State
Pollution Corlrol Board after exam'ining' the proposal of the Executive Engineer,
Mechanical Division, Agartala Municipal Corporation, hereby'authorizes Agartala '
Municipal Corporation having 1Ls administrative office at Paradise Chowmuhani,
Agartala, Tripura West to operate waste processmg/recychng /treatment/dlbposal
facility at Devendra Chandra Nagar, West Trlpura

The Authorization is hereby granted to operate the facility for -processing,
recycl mg, treatment and disposal of solld waste. This authorlzatlon is valid for 5 (five)
years l.e. from the date of issue. ' :

The Authorization is subject to the terms and conditions stated at Ahnexuré—l_
such conditions as may be otherwise specified in these rules and the standards laid
down Schedules I and II under these rules. ' '

The Tripura State Pollution Control Board may, at any time, revoke any of the
conditions applicable under the authorization and shall ‘communicate the same in
writing. '

Ariy violation of the provision of the Solid Waste Management Rules, 2016 will
atlract the penal provision of the Environment (Protection} Act, 1986 (29 of 1986).

This Certificate has been issued in canCeIlation of earlier Authorization Certificate’
No.FF.17 (10)/TSPCB/W /MSW /2020/896-900 dated 21/02/2025. .

= R yey
- (Amarendra Jamatia) o1 )0‘3 ] 19253
Asst Environmental Engineer .
For & on behalf of Member Sécretary

Tripura State Pollution Control Board

P

The Executive Engineer(Mech.) / \«‘/ e // “\:
Mechanical Division _ ' I/f : e BN

Agartala Municipal Corporation . _ _ 1 &
Agartala, Tripura West o

Copy to the:- e
1. Municipal Commissioner, Agartala Mumclpal Corporation for kind information | N ’/‘"—'-; ]
2. District Magistrate & Collector, West Tripura District for kind information. J
3. Dircctor, Industries & Commerce, Department, Tripura for kind information. -
4 Sub-Divisional Magistrate, Mohanpur for kind information

Address : : website : ' - Contact :

PARIVESH BHAWAN " www.tspceb.tripura.gov.in / trpenws nic.in Chairman : 0381 - 2322462

Paudit Nehru Complex, Gorkhabasti, e-mail : Member Secretary : 0381 - 2325421
PO : Kunjaban, Agartala, West Tripura - 799 006 tripuraspcb@gmail.com / hoospeb- tr@gov in Head of Office : 0381~ 2322455

OCMS Help Desk : 0381 - 2328792
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TERMS & CONDITIONS OF AUTHORIZATION
I. GENERAL CONDITIONS:

) Agg.rtala Municipal Corporation shall prepare a solid waste management plan as per-the
State Policy and Strategy on Solid Waste Management.

(2) Agartala Municipal Corporation shall arrange for door to door collection of segregated solid
waste from all households including slums and informal settlements, commercial, institutional
and other non residential premises. From multi-storage buildings, large commercial complexes,

malls, housing complexes, etc., this may be collected from the entry gate or any other designated
location;

(3) Agartala Municipal Corporation shall establish a system to recognise organisations of waste
pickets or informal waste collectors and promote and establish a system for integration of these

. authorised waste-pickers and waste collectors to facilitate their participation in solid waste
management including door to door collection of waste;

(4) Apgartala Municipal Corporation shall facilitate formation of Self Help Groups, provide

identity cards and thereafter encourage integration in solid waste management including door to
door collection of waste;

(5) Agartala Municipal Corporation shall frame bye-laws incorporating the provisions of these

rules within one year from the date of notification of these rules and ensure timely
implementation;

(6) Agartaia Municipal Corporation shall prescribe from time to time user fee as deemed

appropriate and collect the fee from the waste generators on its own or through authorized
agency;

(7) Agartala Municipal Corporation shall direct waste generators not to litter i.e. throw or dispose
of any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs, fruit peel,
wrappers, etc., or burn or burry waste on streets, open public spaces, drains, waste bodies and to
segregate the waste at source as prescribed under these rules and hand over the segregated waste
to authorized the waste pickers or waste collectors authorized by the local body;

(8) Agartala Municipal Corporation shall setup material recovery fac.ilities or seconqary storage
facilities with  sufficient space for sorting of recyclable materials to enable informal or
authorized waste pickers and waste collectors to separgte recyclables from the waste and provide
easy access to waste pickers and recyclers for collection of scgrg‘gated ref:yclable vs./.aste‘ such as
paper, plastic, metal, glass;~textile from the source of generation or from matena.al |e.cove1-y}
facilities; Bins for storage of bio-degradable wastes shall be painted green, those for stolage of
recyclable wastes shall be printed white and those for Storage of other wastes shall be printed

black;




tc”(m.\‘r_\mmty level subject to control of odour and maintenance of hygienic conditions around the
acility; “

(21) Agartala I\Iiu.mcxpal Corporation shall phase out the use of chemical fertilizer in two years
and use compost in all parks, gardens maintained by the local body and wherever possible in

other places under its jurisdiction, Incentives may be provided to recyeling initiatives by
wformal waste reeycling sector.

(22) Apgartala Municipal Corpotation shall lacilitate construction, operation and maintenance of

solid waste processing facilities and associated infrastructure on their own or with private sector

participation or through any agency for optimum utilization of various components of solid
waste adopting suitable technology including the following technologies and adhering to the

guidelines issucd by the Ministry of Urban Development from time to time and standards

prescribed by the Central Pollution Control Board. Preference shall be given to decentralized

processing (0 minimize transportation cost and environmental impacts such as-

a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any
other appropriate processing for bio-stabilization of biodegradable wastes;

b) waste to energy processes including refused derived fuel for combustible fraction of
waste or supply as feedstock to solid waste based power plants or cement kilns;

(23) Agartala Municipal Corporation shall undertake on their own or through any other agency
construction, operation and maintenance of sanitary landfill and associated infrastructure as per
Schedule | for disposal of residual wastes in a manner prescribed under these rules;

(24) Agartala Municipal Corporation shall make adequate provision of funds for capital
investments as well as operation and maintenance of solid waste management services in the
annual budget ensuring that funds for discretionary functions of the local body have been

allocated only after meeting the requirement of necessary funds for solid waste management and
other oblipatory functions of the local body as per these rules;

(25) Agariala Municipal Corporalion shall submit application for renewal of authorization at
least sixty days before the expiry of the validity of authorization;

(26) Agartzla Municipal Corporation shall prepare and submit annual report in Form [V on or
before the 30th April of the succeeding year to the Commissioner or Director, Municipal
Administration or designated Officer;

(27) Agartala Municipal Corporation shall the annual yreport shall then be sent to the Secretary -
in-Charge of the State Urban Development Department and to the Tripura State Pallution
Control Board or Pollution Control Committee by the 31st May of every year;

(28)  Agartala Municipal Corporation shall educate workers including contract workers and
supervisors for door to door collection of segregated waste and transporting the upmised waste
during primary and secondary tsansportation 1o processing or disposal lacility;
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i) Pri ¢ CEM e b .

Ehic);knes‘(ir lfoi 1};(, commencement of monsoon season, an intermediate cover of 40-65 cm

infilt {5 0 150_‘ shall be placed on the Tand (il with proper compaction and grading to prevent

hittration during monsoon, Proper drainage s : . e {1 e ¢ |
! S monsaon, Proper drainage shall be constructed to divert runsoff away from the

active eell of the landfill, ’ o

(V) ‘ Aﬂ@"' completion Uf landfill; a final cover shall be designed to minimize infilteation and
erosion. The final cover shall meet the Tollowing specifications, namely -

a)j he final cover shall have a bartier soil layer comprising of 60 cm of clay or amended soil
with permeability coefficient less than 1 x 107 em/sce.

b) Ontop of the barrier soil layer, there shall be u drainage layer of 15 cim,

¢) On top of the drainage Jayer, there shall be a vegetative layer of 45 cm to support natural plant
growth and to minimize erosion,

1.4, Criteria for pollution prevention.-

Inorder to prevent pollution from landfill operations, the following provisions shall be made,
ramelyi-

(1) The storm water drain shall be designed and constructed in such a way that the surface runoff
water 15 diverted from the land filling site and leachates from solid waste locations do not get
mixed with the surface runoft water. Provisions for diversion of storm water discharge drains

shall be made 10 minimize leachate generation and prevent pollution of surface water and also
for avoiding flooding and creation of marshy conditions.

(il) MNon-permesable lining system at the base and walls of waste disposal area. For fandfill
receiving residues of waste processing facilities or mixed waste or waste having contamination
of hazardous materials (such as aerosols, bleaches, polishes, batteries, waste oils, paint products
and pesticides) shall have liner of composite barrier of 1.5 mm thick high density polyethylene
(HDPE) geo-membrane or geo-synthetic liners, or equivalent, overlying 90 em of soil (clay or
amended soil) having permeability coefficient not greater than 1 x 10-7 ci/sec. The highest level

of water table shall be at least two meter below the base of clay or amended soil bavrier layer
provided zi the bottom of fandfills.

(i) Provisions for management of leachates including its collection and treatment shall be made.
The tresed lehchme shall be recycled or utilized as permitted, otherwise shall be released into

the sewerage ling, afier meeting the standards. In no case, leachate shall be released into open
EIVITOIITIENL.

(iv) Arrangement shall be made 1o prevent leachate runoff from landfill area entering any deain,
stream, tiver, ke or pond. In case of mixing of runoff water with leachate or solid waste, the
entire mixed waler shall be Wreated by the concern authority.
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(iv) Ambient air quality at the landfill site and at (he vicinity shall be regularly monitored.

Ambient air quality shall meet the standards preseribed by the Central Pollution Control Board
for Industrial area.

1.7. Criteria for plantation at landfill Site.-

A vegetative cover shall be provided over the completed site in accordance with the following
specifications, namely:- '

(a) Locally adopted non-edible perennial plants that are resistant (o drought and extreme
temperatures shall be planted,;

(b) The selection of plants should be of such variety that their roots d
30 crus. This condition shall apply till the landfill is stabilized;

(¢) Selected plants shall have ability to thrive on Jow-nutrient soil with minimum nutrient
addition;

0 nol penetrate more than

(d) Plantation to be made in sufficient density to minimise soil erosion,

(e) Green belts shall be developed all around the boundary of the landfill in consultation with
Tripura State Pollution Control Board. "

1.8. Criteria for post-care of landfill site.-

(1) The post-closure care of landfill site shall be conducted for at [east fifteen years and long
term monitoring or care plan shall consist of the following, namely :-

(2) Maintaining the integrity and effectiveness of final cover, making repairs and
preventing run-on and run-off from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(c) Monitoriﬁg of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

(2) Use of closed landfil] sites after fifccen years of post-closure monitoring can be considered
for human settlement or otherwise only after ensuring that gaseous emission and leachate quality
analysis complies with the specified standards and the soil stability is ensured.

1.9. Criteria for special provisions for hilly areas.-

Cities and towns located on hills shall have location-specific methods evolved for final dispc>szll
of solid waste by the local body with the approval of the concerned State P('ﬂlutmn‘ ‘(:onn:ol
Board or the Pollution Control Committee. The local body shall set up processing f&\cxhucs tor
util’ization of biodegradable organic waste. The non-biodegm(lﬂ;blc reuyo_lublc mmm“mls sl}nll‘l‘)c;
stored and sent for recyeling periodically. The inert and ngx’)-lnpclcgl’ﬂ(lalfle wla_stez. sl}u_ll be uﬁu
for building roads or filling-up of appropriate areas on hills. In case of constramts in finding
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(e) The windrow area shall be provided with impermeable base. Such a base shall be made of
concrete or compacted clay of 50 em thick having permeability coefficient less than 1077 cm/sec,

The base shall be provided with 110 2 per cent slope and circled by lined drains for collection of
leachate or surface run-off;

(f) Ambient air quality monitoring shall be regularly carried out. Odour /nuisance at down-wind

direction on the boundary of processing plant shall also be checked regularly.

(8) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order
notified from time to time.

() In order to ensure safe application of compost, the following specifications for compost
quality shall be met, namely:-

SL Parameters Organic Compost Phosphate Rich
No. - (FCO 2009) Organic Manure
(FCO 2013)
1 | Arsenic (mg/Kg) 10.00 10.00
2| Cadmium (mg/Kg) 5.00 5.00
3 | Chromium (mg/Kg) 50.00 50.00
4 | Copper (mg/Kg) 300.00 300.00
5 | Lead (mg/Kg) 100.00 100.00
6 | Mercury (mg/Kg) 0.15 0.15
7 | Nickel (mg/Kg) 50.00 50.00
8 | Zinc (mg/Kg) 1000.00 1000.00
9 | C/Nratio <20 Less than 20:1
10 | pH 6.5-7.5 (1:5 solution)
maximum 6.7
11 | Moisture, percent by weight, 15.0-25.0 25.0
maximum
12 | Bulk density (g/cm3) <1.0 Less than 1.6
13 | Total Organic Carbon, per cent by 12.0 7.9
weight, minimum ‘
14 | Total Nitrogen (as N), per cent by 0.8 0.4
" | weight, minimum
15 | Total Phosphate (as P205) percent 0.4 10.4
by weight, minimun :
17 | Total Potassium (as K20), percent 0.4 -
by weight, minimum
18 | Colour Dark brown to black ]
19 Odour Absence of foul -
Odor I
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2.3. Standards for incineration:

The Emission from incinerators /thermal technologies in Solid Waste treatment/disposal facility
shall meet the following standards, namely:-

Sl Parameter Emission Standard

No. : Limit Remarks
1 Particulates 50 mg/Nm® | Standard refers to half hourly average value
2 HCL 50 mg/Nm’ Standard refers to half hourly average value
3 SO, 200 mg/Nm® | Standard refers to half hourly average value
4 CO 100 mg/Nm® | Standard refers to half hourly average value

| 50 mg/Nm® | Standard refers to daily average value
5 Total  Organic | 20 mg/Nm® Standard refers to half hourly average value
Carbon (TOC)
0 HF 4 mg/Nm® Standard refers to half hourly average value
7 NOy (NO & |400mg/Nm® | Standard refers to half hourly average value
: NO, expressed '

as NO»)
8 Total dioxins & | 0.1ng TEQ/ | Standard refers to 6-8 hourly sampling. PI. refer
Furans Nm? to guidelines for 17 concerned congeners for
toxic equivalence values to arrive at total toxic
equivalence.
9 Cd+Th+their 0.05 mg/Nm’ | Standard refers to sampling time anywhere
compounds between 30 minutes and 8 hours.
10 |Hg & its | 0.05 mg/Nm® | Standard refers to sampling time anywhere
compounds between 30 minutes and 8 hours.

Note: (a) Suitably designed pollution control devices shall be installed or retrofitted with-the
incinerator to achieve- the above emission limits. (b) Waste to be incinerated shall not be
chemically treated with any chlorinated disinfectants. (c) Incineration of chlorinated plastics
shall be phased out within two years. (d) if the concentration of toxic metals in incineration ash
exceeds the limits specified in the Hazardous Waste (Management, Handling and Trans
boundary Movement) Rules, 2008, as amended from time to time, the ash shall be sent to the
hazardous waste treatment, storage and disposal facility. (¢) Only low sulphur fuel like LDO,
LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall be used as fuel in the
incinerator. (f) The CO2 concentration in tail gas shall not be more than 7%. (g) All the facilities
in twin chamber incinerators shall be designed to achieve a minimum temperature of 9500C in
secondary combustion chamber and with a gas residence time in secondary combustion chambet
not less than 2 (two) seconds. (h) Incineration plants shall be operated (combustion chambers)
with such temperature, retention time and turbulence, as to achieve total Organic Carbon (TOC)
content in the slag and bottome.ash less than 3%, or the loss on ignition is less than 5% of the dry
weight. (i) Odour from sites shall be managed as per guidelines of CPCB..issued from time to
time, '
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LS AS
State Level Envirormment Dnipact Assessment Authority, Tripw

State Level l*xpml Appraisal Committee, Tripw

No.F.8(26)/T S)’CB/&:!&AC/ZOJ‘)/C&;WMF/ " 7\ /( E ) April 9(/, 2021

To

Drx, Siddharth Shiv Jaiswal, 1AS
Municipal Commissioner

. Agartala Municipal Corporation
City Centre Complex,

Paradise Chowmuhani Agartala. ‘799001 : 4 /
Phone: (0381)-2385507, 2383646 2385149 NN
Pax-0381-2385149 - _ N, ;}-‘-5'}r-ui--':l“‘r-;-'

i 1 \J"*l_:. 2

T A |
e enad

e-mail: ame.tripura@gmail:com

Sub: Environmental Clearance Certificate for the project “Devendra Chandra
Nagar Waste Processing Site”, for Agartala Mutrigipal -Corporation
(AMC) at Devendra Chandra Nagar Damdamxa, Mohanpur (Sub-
Division), West Tripura, :
Ref: No. F.440/Mech. va/AMC/2020/4008 (A)-4008(B) d?‘_e_z’_:t_ed
27/08/2020 & No. F.440/Mech.Div/AMC/2020/178-182 dated
08/04/2021 , B

8ir,

- With reference to above, the proposal has béen appraised -as pér prescribéd
procedure & provisions under the EIA notification issued by the Ministry of
Environment & Forests vide S.0.1533(E) , dated 14.09.06 & its amendments; on
the basis of the mandatory documents enclosed with the application. viz., Form 1, -
pre- feasibility report, ToR -8 EIA Report furnished in response observationis by the
State Expert Appraisal Committee (SEAC) and State Environment Impact
Assessment Authority {SEIAA), '
The salient features of thie project “Devendra Chandra Nagar Waste Processing Site”
for Agartala Municipal Corporation (AMC)” at Devendra Qhandra. “Nagar,
Damdarmia, Mohanpur (Sub-Division), West Tripura are as follows:

PO l(unjabdn Agartala, WestTrlpura, Pin: 79900' - v

[8L." {1tem | o | Detadls
{1 Ro, | _ :
1 1 | Name.of the project/s ~ | Devendra Chandra Nagar Waste
[ _ | Processing-site for Agartala Municipal
4 . | Corporatxon(AMC) il
2 B Noin the suhcdulc o M ;
v_"fI’roposed A 7% 8861011@3, SOM'I‘/cluy to be handled |
| capacity/arga/length /tommgc to be | daily, Land is under AMCs. ownershxp.
o | handled/command area/lease Nu well:; required to be-: drilled ’
' arca/numbcr of W(zlls to bc dulle
I‘ARIVESH BI{AWAN RN TN S , N" & hbue 94364&2706(Chairman, SEIAA - f
‘Pandit Nehru Complex, Gorkhabast! N A Q 09000484 (Ghyirtnan, SEAC. |
& : 9436120401 (Mbmber ei:retary, SEIAA  §

9436169779 (Secretary, SEAC

B - R T L R A L R L Y o ] e i
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_ Details
No.
4 | New/Expansion/ Modernization | New
S '-E‘&istingg Czapaeirty/-Areae.tc.« T Arca: 56.83Acres
6 _‘_"-'Cf'ategb'ry of Project L, e. N orB’ B’
7 | Does it attract the general condition? | No
| If YCS,pleascspemfy
8 | Doesit attract the speuﬁc condmon? No
| i yes, please Spemfy |
-9 :: Location : | ‘ | -Deﬁzeﬁdra..:Chandra Nagar
| \’f.-ﬂtage | T ' “Damdamia
Mandal “Mohanpur(Sub-Division)
District “WestTripura
[ State Tripura
| 10 |Nearest rallwaystatlon/ airport along 'BadharghatAgt.RailStation20(KM)andM.
1 with distance in km. , B.BAirportisaround8KM fromthiesite
11 | Nearest Town, city, District | 13.5KM
Headquarters along with- distance in
[12 | Village Panchayats, Zilla Parishad, | MunicipalCorporation,Agartala
g Municipal Corporation, Local body ' '
137 | “Narme of the applicant ._M;unicipal C'om'ﬁﬁssion.er, Agartala

Municipal Corporation

Based on the information provided <b‘y the Project Proponent, the State Level
Expert Appraisal Committee (SEAC) in its meeting held on 16/04/2020 examined

the proposal noted above and recommends for issuing Environmental Clearance

(EC) to the State Level Environmental Impact Assessment Authority (SEIAA). In
consideration. of recommendation of the SEAC, Tripura, SEIAA, Tripura has decided

to accord Environmeérital Clearance (EC) to Municipal Commissioner, Agartala

Mumnicipal Corperation for the project “Devendra Chandra Nagar Waste Processing

. Site” at Devendra Chandra Nagar, Damdamia, Mohanpur (Sub- Division), West
‘ Tripura, imposing following Condxtions for validity of 5 years from the date of issue

of the anronmcntal Clegrance (EC) certificate.

g B A. Specific Conditions:

PX‘Oject Proponent should ensure (o makc arrangement for fulfillment the
i pent of water in consultatxon with GGWA ‘

\’ \i N .

Page | 2
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2.

waste on the site. No hazardous waste/bio medical waste shall be allowed to be
dumped on the MSW landfill site,

3. Project Proponent should ensure periodic odour monitoring in -and around
the site, and adopt ecosorb spray to minimize the odour nuisance.

4. Proper road network with concrete road and parking facility should be
provided for employees and vehicles beingused for collection & disposal of MSW.

5. Project Proponernt should ensure to develop green belt with a width of 10 m

all along the boundary and thick greenbelt in the entire stretch from the village
road to the proposed site and also in all open areas as proposed.

6. Waste segregation technology should be explored on the project site,

7. If Bio medical/hazardous waste is found mixed with MSW, then it should be

disposed as per Hazardous/Bio Medical Waste Management Rules.

i
8. No Burning of waste shall be allowed at'the MSW site. /,/ « f
_ [~z
9. Project Proponent should ensure installation of photovoltaic /ée."l‘l (solar.

energy) for lighting in common areas, LED light fixtures , and other enengy %ff' icient
plant machineries and equipments. !

10. Project Proponent should ensure harnessing of roof Water t*lrough*“ ot

recharging p1ts

11. Project Proponent should establish a lab to moniter air ermnissions , Spot.
noise.level recording, gas- quahty for landfill area, stack emissions, waste discharge,
ground water quality, soil. -quality ete.

12. A display board should be instzlled at the entrance gate of the MSW: site to
provide daily information of the quantity of MSW received durmg the da.y and lab
analysis report on air, water, noise and odeur.

13.  Under CSR activities PP has proposed budgetary provision for three ye;_e{r’s ,
the details of activities un'fdj'e-,r CSR -should. be finalized in consultdtion with ‘the
DlStI‘lCt Admmlstratlon L . L ¥

14. The EC shall be valid for estabhshmg an ‘Integrated MSW Processmg and
~ Disposal Famhty (250 MT/Day) at Devendrd Chandra Nagar, west Tripura for
~ efficient prooessmg and d1sposa1 of 250 MT/Day of waste generated from Agartala
- city and other surrounding ULBs :

PRE CONSTRUCTIQN PHASE

15, Dunng any construc‘uon ¥ plant erectxon actmty, curteunmg of' s1te should be :
> carmed out to protect nearby areas. ‘ B

16 For dust suppresswn regular sprmkimg of water should be- undertaken

. Page l e
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Project Proponent should ensure proper segregation before dumping the

st s
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i# 7. T
% :md alS}(;e SOUndary of the entire area should be covered with 03 meters M5 sheets
if ue care should be taken for noise and vibration control during
H construction work.
18.

Pro;ect Proponent will obtain other necessary clearances/NOC from
respective authorities,

19.  Provisions shall be made for the housing of construction/plant erection
labor within tlie site with all necessary infrastructure and facilities such as mobile
. toilets. mobile STP, safe drinking water, medical health care, creche etc. The

housing may be in the form of temporary structure to be removed after completion
of the period.

- CONSTRUCTION PHASE
20. PPE's such as helmet, ear muffs etc should be provide to the workers .
2}, ‘Fire extinguishers should be provided on site during construction period.
22.  Black.carpet road should be provided to reduce dust suppression .

28. Al vehicles carrying raw material should be covered with tarpaulin and
unloading/loading activities should be stopped during windy period.

24. During construction phase, a settling tank should be provided and settled
water should be reused for construction purpose,

25. Properly tuned construction machinery and good condition vehiclzs (low
noise generating and having PUC certificate) should be used.

26. Waste construction material should bé- recycles as far as possible and
remaining should be disposed off at a designated place in consultation with the
local authority.

27, The landfill facility shall be developed as per the proposal submitted by PP

withl.5 mm thick HOPE liners, Geo-textile media, Drainage media, Gas evacuation
M‘system and leachate collection system. For disposal of amimal carcass, an
L\m nerator of 05 TPD should be provided. Incinerator (for animal carcass), sanitary
; ,\‘iQn \1 and ~all other Afacilities shall be installed/developed as per the CPCB

mg#tall saphngs of minimim 2 meters he1ght of species whxch are fast growing
' /,«wﬂ‘ﬁ ‘thick canopy cover preferably of perennial green nature.’ As proposed in the
"dscape plan & EMP project proponent will develop green belt. PP will also make

-j__-necessary arrangements for the causality replacement and maintenance of the
- ‘plants

29 LED should be preferred mstead of tube hghts Also Pro_lect Proponen
;,should explore the posmblhty of provxdmg solar street light. %

Page | ¢
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0 P | o o
rovision for physically challenged persons be made so that they easily
excess pathway/derive way for their vehicles.

31 Waste oil generated from the DG sets should be disposed off in accordance

with the Hazardous and Other Wastes (Management #nd Transhoundary
Movement) Rules, 2016 after obtaining authorization.

POST CONSTRUCTION/OPERATIONAL PHASE

32.  As propesed, the sewage and waste water shall be treated in STP and ‘treated
waste water should be used in green belt,

33.  The Project Proponent will .establish the adequate leachate treatment
facilities to achieve the Central Pollution Control Board (CPCB) discharge norms. As
proposed, no effluent/leachate from the facility shall be discharged outside the
premises and Zero discharge shall be maintained.

34. Treated leachate shall be sprayed on landfill for dust control, keep the -

windrows dry and excess leachates shall be utilized in spray drier. Regular leachate
quality ‘monitoring shall be carried out for relevant parameters and the monitored
data along with the statistical analysis and mterpretatlon should be submltted to
the TSPCB,

35. Adequate numbers of ground water quality momtormg stations around the
project area shall be set up. The ground water quality monitoritig shall be
monitored as perthe CPCB norms. Sampling and trend analysis monitoring must:

be made on ‘six monthly basis and report submitted to TSPCB.

36.  Spraying of "Ecosorb” should be performed on regular intervals. to avoid any
odour nuisance. .

37. Magnetic flow meters shall be pr‘ovi‘d"ed at th"e i'rﬂe‘t/Out‘le't of“:watér supp‘ly
regularly

38.  The Project Proponent should comply with t_he_;p_x:oﬁs}i\o:ris- made ih-Hazardous
Waste & Other Wastes (Management & Trans- b‘oundaiy M‘oV”emeht) Rules; 2016.

39. Dedicated: parkmg facility for unloading of Hiaterxals/vvastes shall be
provided .in the facility - premises. PP shall develop and implement good traffic

’ management system. for their:incoming énd outgoing vehicles to avoid" congesmon i
on- the pubhc road : . ;

40 . No: hazardous and blomedlcal waste should be stored, treated a;nd dlsposed

premxses with at 1east 10 meter wide green belt on all sides along the: periphery of.

the OPCB guldelmes and in consultatlon W1th the DFO s

. 1' ; :I.“!'_.'- 0
k 41 As proposed the pro;ect area shall be developed as green belt within plant

~the. prOJect area and along road.sides ete, Selection of plant specws shall be .as per

£

4
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42. All the COrMMitimen e ) : o
Project Proponefxt, ltmE{an made in the Public Hearing shall be implemented by

43. Proper fire fighting arrangement

$ in congultation with the fire department
should be provided again

st fire incident.,

44. Fund- should be exclusively earmarked for the implementation of EMP through
a separate bank account,

ENTIRE LIFE OF THE PROJECT

45.  As proposed, the green belt development/plantation activities should be
completed within the first three years of the project and the proposed species
should also be planted in consultation with the forest department.

46,  Regular monitoring of Air, Noise, Waste Water, Solid Waste/Hazardous
Waste, Ground Water and Soil etc. shall be carried out as per the norms prescribed
by the Central Pollution Control Board. '

47.  The environinient policy of ’th__e company should be framed as per MoEF&CC
guidelines and same should be complied and monitored through monitoring cell. In
case the allocated EMP budget for mitigative measures to contiol the pollution is
not utilized fully, the reason of under utilizationi of budgetary provisions for EMP
should be addressed in annual return.

48. PP shall be responsible for dlscrepancy {if any) in the submlssxons made by
the PP to SEAC & SEIAA. -

49. Necessary consents shall be obtained from TSPCB and the air/water
pollutioni control measures have to be taken care as per the recommendation of
"TSPCB. All recommendations and pollution mltlga‘ave measures proposed in the
EMP shall be binding. for the project authorities.

50. In case of power failure, stand- by D.G. Set(s) havmg power generation
capacity equivalent to the requirement of power to run ‘the facility shall be
installed, so that the facility shall always be operated round the clock even in case
of power failure.

51.  For avoiding vehicle congestion /traffic jam within facility premises or
outside road proper parking space be provided. Also all internal roads shall be
‘made puc_ca/-bituminows top to avoid fugitive emissions.

;.n cntry gate of the facxllty The ambient air quahty shall also be monitored in
& d around the facility area and results shall be submitted to the TSPCB. ’I‘he\

iy 1 cations for the ambient air quahty momtormg shall be ﬁxed and reviewed in
; COnsultauon with ’che TSPCB %

Page | 6
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03 54

‘ The overail

kept well within &Oelsztlev:ll 0 and around the facility area and D.G.Set shall be

engineering controls hkean ards by providing noise  control measures including

sources of noise generati acoustic insulation hoods, silencers, endlosures ete. on all

prescribed und ation. The ambient noise level shall-confirm to the standards
er The Envirenment (Protection) Act, 1986 & Rules,

54,

Puceca flooring/im
chemical /waste oj stora
contamination.

pervious layer shall be provided in the work areds,
ge areas and chemical handling areas to minimize soil

55, Good housokeepmg shall be maintained within the facility premises. All

pipes, valves and drains shall be leak proof. Leakages from the pipes, pumps, shall
be minimal ang if occurs, shall be arrested promptly. Floor washing shall be
admitted in to the effluent collection system for subsequent treatment and
disposal. The storm water drains shall be kept separate and shall remain dry
throughout the year except monsoon.

56. Peripheral plantatiori of 10 meter all around the project boundary shall be
carried out using tree plants of large canopy. Green area at the site will be
maintained by the project proponents, which would have an overall cool*ng effect.
on the surroundings..

S7. The Project Proponent should also explore the possxblhty of Vermi
composting within the premises,

58. The project authorities should comply with the provisions made in the
Hazardous Waste - (management, handling & Trans-boundary Movement) Rules.
2016, Plastic Waste Management Rules 2016, e-waste. (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016 and Sohd Waste.
Management Rules, 2016 ete,

59. In case of any, change in scope of work, 'te'chnology, .modernizaﬁi'on and
enhancement of capacity/ buﬂt»up area/ project area shall again requlve prior
environmental ¢learance as per.EIA nouﬁcauon, 2006

60. The validity of the EC shall be ‘as per the provisiotis of EIA Noﬁﬁcaﬂon
subject to the following: Expansion or modernization in the project, entailing
capacity/ built-up area/ project area, addition with change in ‘process and or

technology and any change in product - mix in. proposed mmmg unit shall require
a fresh. Envxronment Clearance, «

61,  The }SEIAA, Tripura may revoke or suspended the environmental clearance,
: l;ém_.ritétion--. of any-of the above f'coh”ditions 'is not, satisfactory.

'I‘he aboVC condltxons w111 be: enforcod inter-alia under the provisions of the

: Water Prevgentxon & Control of Pollution) Act, 1974, Alr (Prevention & Control of -
Wator_ Pcﬂhmon) Act 1981, the Environment (Protection) Act, 1986; Hazardous
aWaste (_Ma;mgement Handlmg and Trans-boundary Movement] Rulos, 2016 and,
' the Pubb c’.Lza'bmty Insurance Aot 1991 along with their amendments and rulos i

. Page | 7
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64, Consent to Estab

174 ;
1)
y ™ Pura reserves the right to stipulate additional conditions, if
¢ Company in g time bound manner will implement these

63. The SEIAA, 1y

conditions,
lish/Operate for the project shall be obtained from the-

utien Control Board. as required under the Air (Prevention and
onj Act, 1981 and the Water (Prevention and Control of Pollution)

Tripura Sate Poll
Control of Polluti
Act, 1974,

. Member Secretary
State Level Environment Impact
Assessment Authority (SEIAA), Tripura

Copy to:

. The Chairma, Tripura State Pollution Control Board

The Chairmarn, SEIAA, Tripura.

The-Chairman; SEAC, Tripura.

The Member Secretary, Tripura State Pollutionn Control Board
The: Sccretary SEAC, Tripura.

np Py
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ANMEXURE ~ <
AGARTALA M LINECIP AL CORPORATION. 6 3 '

L i MECHANIGAL DIVISION, RAMNAGAIL, RID NO-09, AGATTALA g
al Plione -0FB1-23360 10, e-malls pechidivistuamepuialloom i

S S o P T T il
F O/ Moeh Div AMC/20227 1]~ 13 Dr. 014047202 ' r'!

( |
To. i
Mandy Erteeprise ' _ ,

{Lead Tirm of thy Consortiu eompriiing of #15 Mandy Boterprlies,

Farth Recyelen Pet. Lid and URBO Waste Management Put Lidh J

\3\‘."]"3‘;;1'5'. I fonr, \"-.'I_\‘ﬁ-{ Patel N'ﬁg"”
©Wew Dethi-1op0s

Sub ).\x‘,\‘u \‘I U! WM boot ’Hlilﬂ- N(J 1 ﬁif R{:\)Q i“_i;"['?’v:}:‘f_’:g;sﬂ {‘[‘3& 1‘1 L“-’?I’z %"ﬁﬂ{? ?h”l! }Jiw‘ff“?{gﬁfy
AMC darly induding operation snd maliteane ab all allied dnfrastry ’:E!;l,‘!i’_;ii, in. the gt
woetsder 1

with_complignee_ol Sahd Waste Management, Rules 20167 of
2021 SAMC 17513 ).

Inviting No. H%REP/Maoch, Divr AMC/2021 Dated 06042021 I nanme ol “Operation

d With reference to the sbove subject snd PNIT, the authority of Agsrtala

Municipsl Corporation has been plessed to sward you the work of ltem

Noo 1ol BOQ “Procesdng of fresh waste transporied

s

with complisnce of Salid Waste Management Rules -20167 of the etender
10 2020 M_SA'M:C_}I”?S'I 3.1, 06/0472021 publlshed waender portal by wide _ !
Press Notlce Inviting No. EQE'RFP}M@&FLDlv;’..i\-?ﬂﬁ'ii?ﬂ?_f Clateed 06.04. 2021

in namie of "Operation & Mainteniance of Devendra Chandrs Nagar Waste

Processing shte and sppropriate Trestment of Legoey \Waste presenthy pxisty

i the site ar per terms and condition of the agreement executed 1
Dty e Agﬁxmm purlclpal Corporation snd Mandy Erterprises wide
Agreemeni Certiflcate ref, no IMwTRfl-?z:?‘7%&80’62‘?}3%1‘;‘31"53%‘51;3. DLW Mareh,
2022 sigrivd on 30* doy of Mareh, 2022, '

by Scope ol the work ds ey per the death menhoted v the Contraet
fgreernent, The whale activitios will be governed By the aloresaid conteact

BRFELTIEIT,

. (¥ Scanned with OKEN Sca nner
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; "53‘ d operation of compst ;ahm! with ol
other allied lafrasiructure within 9y (inety) days from the date of the lisue

€ Mixed solid waste to be tratsparted at DC

¢ You are requested 1o qar fyll.qig

of this wark order to process 1y
Nagar,
d) The overall period of O & M i 30, vears. The tnitlal year of the coniract is

for 10 vears, On succeessfiy) comipletion of the lmitial contract periad further

extension may be considered for O faext 10 years) term of same (gm«ﬂum}_
and may be continued In thy same fashion for the next term also,

c) Contract Value &5 Rs, Y45/ (Nine Hungeed Forty Flue). per MT of mized
solid waste to be jransported by Agartala Muncipal Corporation. This
armount Is Inclusive of GST and il ot ey tixes and dutles. Payment will be.
macle as per e mechanism mentioned in the Ar:lctmm of the contract
sgreement. There will be escalation ol Tipping Fee @ Rs. 945/ per AT of
mixed solid waste @ 10% afler five years hiterval,

f Contragt agreement Iri Antexute A s the integral part of this work order.
This order Is hereby Bsued to start and carry out the work as per Articles

laid down Iy the agreement,

Executive Englager’
Mechanical Division
Agartala Maniclpal Carpotation

Copy toz

l
2

Cun

SER

,

P.S to FHon'ble Mayor, AMC for kind information,

. Dy. Mayor, AMC for kind infarmation,

The Municipal Commissioner, AMC for kind informatt o,
The Dy, MC., AMC for kind information.

PDO. AMC for kind Information,
Accounts Section (OL) for information.

Exex.uﬂ‘,fﬁ‘ Englne‘fzr
Mechanleal Division _
Agartals Munictpal Corporation

o (¥ Scanned with OKEN Stanner
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S 177 AGARTALA MUNICIPAL CORPORATION g
] Mechanical Division L))
Ramnagar Rd, No-9, Agartala
_e-mall: mechdivision.ame @gmail.com

FONG. 488 Mech. Div AMC 2019/P-T(Shadow) 39 £9_ . OU/4.707/2022

T‘”\.‘.

The National Envirommental Engineering Research Institute
Nagour, Maharashira

Pin o 0020

b Award for the work - Studies on Quantification and Status of the Existing Condition
of Lepacy Waste at Devendra Chandra Waste Processing Site of Asgartala Municipal
Corporation

Ref.: Proiect Proposal of NEER|, Dt. March 2022

Sir .
The project proposal submitted by you in respect with the letter cef. 458/Mech.
Div AMC 20217506-09. Dt. 16" Feb, 2022 issued by AMC has been accepted by AMC

NS
autharity.
Total work value including GST Is Rs. 29.50,000/- (Twenty Nine Lakhs Fifty
Thousang) only. ,
Scope of the work: v
A. Quantification of legacy Waste available in the site.
B. Existing status of the site and site study report for legacy waste.
Therefore you are requested to take up the work within a short period of time and
complete the work as per the time line mentioned in your project proposal.

Yaurs faith, yﬁ‘ '

)
Executive Engineer
Mechanical Division
Agartala Municipal Corporation
Copy to:
1. P.S to Hon'ble Mayor. AMC for kind information.
2. The Municipal Commissianer, AMC for kind information.

3. DDO, AMC for information please.

\2
Executive Engineer
Mechanical Division
Agartala Munlcipal Corporation
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Report on

5¢

Quantification of Legacy Waste at DC Nagar Waste

Processing Site, Agartala

For |
Agartala Municipal Corporation,
Agartala, Tripura - 799001,
~ INDIA
) December, 2022
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1. Ba.ckg'ro'iind:of the Project

The Government of Ind1a launched the Swachha Bharat Mission (SBM) to implement

Sanitation goals and objectrves all over India. The Govt. of Tripura has taken 1n1t1at1ves to

achieve sanitation and waste manageément amenities for all and provide cleanliness in the

state. This mission had two components, SBM — Urban for urban areas and SBM — Rural for

" rural areas. SBM — Urban aims to make urban India clean and Open Defecation (ODF) free
and achieve 100% garbage-free rnumcipahtles to eonstiuct Individual Tousehold Latrines
and Community and Public Toilets. Under SBM ~ Urban Agartala Mumcipal Corporation

(AMC) has participated in the cleanhness initiative.

The majority of Indian urban areas did begin disposing of _ali\ this undes_irable waste .ou_,t‘_sidze?‘

of municipal 'borders, along unattended roadside dumps that were located in no-man’s-land.

The uncontrolled and ongoing dumping of municipal solid waste (MSW) created mountains

of legacy waste. Like other municipalities, AMC has also started practicing _disposal_of the
MSW at DC Nagar Dumpsite. Due to a lack of waste handling and processing facilities, all

the collected waste remained dumped in the dumpsite. As the DC Nagar dumpsite #as started

in 2012, now it has become like the mountain of MSW with four big heaps of waste. As the

dumps1te gets old, 1t poses a threat to public health and damages the env1ronment due to

leachate formation, GHG emission, and landﬁll ﬁres

As there is need of remediation of the DC Nagar dumpsite, AMC is planning to do

biomining/bioremediation as per directed by NGT Order in OA 519/2019 'date_d 17/7/2019.
AMC decided to do quantification of legacy waste at DC Nagar dumpsite to take necessary

action for the landfill remediation. Against this backdrop, AMC approached 'C‘S[R' — NEERI

to perform quantification study of legacy waste at DC Nagar dumpsite _and.:-a_ssist in_

bioremediation of existing-dumpsite NEERI perfbrmed the necessary activities and ICOllected

primary and secondary data for exact quantification of legacy waste This report prcsents the '

quantiﬁcation of the legacy waste at DC Nagar dumnpsite.

2. Agartala City and Solid ‘Waste Management

The Municipal Administration in Agartala was established in 1874 AD and'the 01ty becaime a
planned city by Maharaja Bir Bikra Manikya Bahadur__i.n;:11.9f45(_)_'s7_.-_|"'1’__his,erstwhile Priricely State
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Capital of Tripura merged with India on 15th October 1949. Agartala, the capital of the state
of Tripura is located at the western portion of the West Tripura District touching international
border with Bangladesh. The city extends between 23° 45’- 23° 55’ N latitude and 91°15’-
91°20° E longitude, covering an area of 62 km? in the flood plains of the Haora River. The
climate of the city is tropical monsoon type. The average annual rainfall is around 220
centimetres (cm). The average no of rainy days is 100 days. The temperature varies from
4.2° to 37.6° on average. Administratively, Agartala Municipal Corporation (AMC)
comprises 35 wards. The AMC is broadly classified into four planning zones: North, East,

Central, and South Zones (INNURM, 2006).

Agartala, a rapidly growing city, generates large quantities of MSW and other waste such as
BMW, IHW, etc. As such, no systematic study has been conducted regarding the amount of
MSW generated in AMC. Agartala is a tier 2 (class 1) city in India, with a population of 4-5
lakh and a middle level of economic activity. The city generates MSW at the rate of 0.5 to 0.6
kg per capita per day. On an average, the city generates 225-250 Metric Tonnes (MT) of

MSW per day, which increases during festivals such as Durga Puja.

As per the Tripura State Pollution Control Board (TSPCB), the state generated 332.90 MT
per day of MSW in the year 2021-22. However, 222 MT per day MSW was generated by
AMC. For the same year collection efficiency of AMC was 96.80% where city collected
214.9 MT. As per the compliance to Schedule I of MSW Rules 2016, Agartala city believed

for a good practice. Door to door collection practice is going one in 51 wards of AMC.

3. DC Nagar Solid Waste Dumpsite

-'W1th rapld urbamzat1on and development of Agartala c1ty, waste generatron 1ncreased due to_ '

the growmg populatron cultural act1v1t1es -and modermzatron Earher there was an old

2 dumps1te Where all the MSW was intensely dumped since the year 1997. The site's name was -
V'v'Hapama Dumpmg ground and located southwest border area of the c1ty W1th increasing '
& heaps of: legacy waste due to unscrentrﬁc dumping and the absence ofa waste taeatment plant

_' in “the' Hapama dumpmg ground had caused a serious threat to’ the local env1ronment

{md Cha]c#'abartl 2014). As a result, three new waste dumping sites were

propg “ﬂDebendra Chandra Nagar Nagichara, and Paschim Noabadi.
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3.1 * About the Dumpsite

The dumping management practice at Debendra Chandra Nagar (DC Nagar) (Fig. 1) was
started successfully in 2012. Located in close proximity to one another, five ULBs— .

Agartala, Mohanpur, Bishalgarh, Ranjrbazar, and Jirania—use the DC Nagar Processmg site

‘

for the treatment and dxsposal of solid waste.

.Fig. 1: Legacy waste at D. C. Nagar Dumpsite

Presently the total waste material of these five cities is dumped on this site, Whore a sanitary
landfill site has been developed (not in operation) approximately 12 km away from Agartala
city (Fig 2). The dumpsite is surrounded b&/ hilly region. Small grasses, bushe's' rubber, and. -
wind break tree plantation have surrounded to the dumping ground The helght of t111a top 1s.-"' '
about 39 m from the mean sea level (MSL). The average soil permeablhty is about SCm- |
10m/s which is higher than the required by the MSW 2016 rules for the baseh_ne. -

~
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Fig. 2: Distance of the DC Nagar Dumpsite from Agartala

3.2 Existing Status

During the Viéit,' it was observed that there is no such operation going on at DC Nagar
dumping site in terms of MSW handling and processing. There is the infrastructure available
for the Material Recovery Facility (MRF) but not in operation. Site also has the weighbridge

facility for the estimation of incoming quantity of MSW but it is also not in working stage.

However, all the collected waste uses to dump openly on the land; this resulted in the
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4. Objectives and Scope of the Work

The majox  objective of the proposed study is to quantify the legacy waste and its
characterization for appropriate processing. The study is expected to lay emphasis on:
e Mining of legacy waste | '
e Characterization of legacy waste
e Screening of appropriate process for bio-mining or bioremediation
e Identification of utility of the mined fractions with emphasis on the
environmental impacts

e Management strategy for the legacy waste, leachate and fire control and safety

S. Methodology for Landfill Bioremediation

Bio-remediation is considered to be a suitable option for treatment and disposal of legacy
MSW. There are three different types and methods are available for the remediation of
dumpsite, based on the applicability any one method can be used.
Capping without land recoyery
b. Bioremediation and reclamation of part of land by utilizing part of retrieved
fractions and the leftovers heaped in suitable profile and capped appropriately

" ¢. Reclamation with complete land recovery

_ For choosing any of the above method, a total station survey or drone mapping of dumpsite
must be done to quantify exact quantity of legacy waste. Therefore, the ‘Advisory on Landfill
Reclamation’ suggested ensuring a precursor study with history of the site, compositional
ana1y51s of the waste. However, before starting the prOJect AMC with NEERI planned- to -
j study the site: envrronment parameters such as baseline study of heavy metals in surface and '_
‘subsurface soxls and Water, rarnfall sorl type, surface hydrology, topography, wind’ dlrectron
etc Perlodlc study should also to be- carrled out durlng and after completlon of the_ -

g "broremedxatxon to check for any adverse effects on nearby surroundlng
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5.1  Approaches to Dumpsite Remediation

To undertake all the Dumpsite Remediation-related operations, the project will take an

integrated approach. It may be detailed as follows:

o The amount of waste that has to be bio-remediated will be assessed using
geotechnical surveys and area contouring

e Ensure to reach Lowest Ground Level

e To remove items like rags, plastic, rubber, and textiles, the garbage layer was

- often raked with a long spike harrow that operated in opposite directions.

¢ Rotating and horizontal screens are used to screen trash and coarse material. In
the designated region, the recovered earth is -dispersed. Lead or lifting of the
material are not subject to an additional fee for the contractor.

. The recyclables such plastic, glass, metal, carpets, and cloth recovered from the
rubbish were packed and sold, whilé_the stone, bricks, and ceramics removed
during screening and raking to be sent for land filing or to fill up of low-lying
area. |

e The soil recovered to be used for refilling the ground.on the same site for
greenery

e The recovered construction and demolition waste to be recovered and sent to
C&D processing facility for producing building materials and the left-over of
the waste to be sent to a secured landfill ' _

e Valuable land to be recovered by bio-remediation process of legacy. Waste

e The project machines to be deployed: Trommels, Horizontal Screens,
excavators, backhoe loaders, workers . |

¢ Daily monitoring of the .progress. of work to be done by a team headed by an

expert

5.2 Survey and Steps to Quantify Legacy Waste

The steps for dumpsite remediation are (a) planning and site preparation, (b) cxbavétion (c) L
bio stabilization of waste and (d) screenihg and recovery of recyclables. The plannmg and i ;‘ ’3} ; T%:

~tey «4

site preparation are detailed in the following section whereas excavation, bio stabghzat&pn of

11




189
| Gt

waste and screening and recovery of recyclables are detailed in the subsequent sections of

this advisory.

Planning & Site Preparation: The first step in a dumpsite remediation project is planning &
site preparation. This will start with a detailed site assessment of dumpsite and estimate the
material processing method and rate. This site assessment involves different parameters such
as geological features, stability of the surrounding area, and proximity of ground water, and
determines the fractions of usable soil, recyclable material, combustible waste, and hazardous
waste at the site etc. Future land use will be a key factor in determining the extent of
remediation to occur. The various components to be considered in planning and site

preparation are shown in Fig. 4.

The methodology for the execution and implementation of bioremediation of legacy waste is

presented in the Fig. 5. The general workflow for Reclamation with complete Land Recovery

is furnished herewith.
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Flow Chart for the Bioremediation

~ Storm water management system/ infrastructure

Fig. 5: Project Execution methodology for bioremediation

Geo-technical investigations (Contour Survey, Geotechnical Investigation, Physw-

‘chemical analysis and baseline environmental momtormg)

Estimation of Legacy Waste Quantity _

Execution plan, drawings of Scientific Reclamation | Layout and 'requif_ed
infrastructure _ -
Site Assessment Report. (SAR) including Environment. Management 'Pl_an (EMP),

Environment Monitoring Plan and its implementation Mechanism

- Resource mobilization

Construction of processing facility and installation of weighbridge

- Excavation, resource recovery, sale and disposal of the recovered material =~

Scientific disposal of the process rejects

Reclamation of land, levelling, grading and compaction

Leachate management systeny/ infrastructure

13
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6. Results and Discussion

As per the methodology, the primary and sécondary data have been collected to get an idea
about the existing situation of DC Nagar Dumpsite. Also, the officials from NEERI visited
the site for survey and data collection. As per the discussion with the AMC officials, it is
clear that MRF facility for fresh waste is going to start ffom 1 December, 2022 and hence,
the estimation or quantification of legacy waste is presented till the 25" November, 2022.

The total station survey is conducted after the visit during 22" — 25" November, 2022.

Secondary data, such as past waste collection record, rainfall data, baseline information,
environmental monitoring report, etc were collected from AMC. Tripura State Pollution
Control Board (TSPCB) also helped to get additional information about MSW, PW, and other
categories of waste. Apart from this, data related top climate, rainfall were collected from
TSPCB. The details about all the parameters related to bioremediation are presented in this

section.

6.1  Baseline Information

During the survey, it was observed that the dumpsite is surrounded by hilly region. Small
grésées, .bushes, rubber, and wind break tree plantation have surrounded to the dumping
ground. The height of tilla top is about 39 m from the mean sea level (MSL). HoWever, open
dumping is in practice was the plain surface. As per Google earth data, the approximate total
area of dumping ground is 8.43 hectare. However, 4.43 hectare of land is occupied by the
MSW waste. On the north-west side of the dumping site, there is a small bank for surface
water where rainwater is passes during rainy season. KFig. 6 represents the area of the DC
~ Nagar dur_rlpi_ng_site with the highlighted. \
=) ::_T_.ﬂ?:.__&& et BN S

(QLEFH
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Fig. 6: Locatlon of DC Nagar Dumpmg Site

6.2 Climate Informatlon

The climate condition in the state of Tripura is Humid Sub-tropical type. HoweVer different
parts of state experience variation in-the features of chmate Only two meteorologlcal-

observatorles located in Tnpura at’ Agartala and Kallasahar have the capab111ty to record .

temperature and certain other meteorolog1ca1 conditions. The followmg 1s a deScnptlon of: e

some of the key aspects of reg10nal clitate variance w1th relatlon to temperature ralnfall '

hum1d1ty, and w1nd speed.

e Temperature

Agartala and Kilasahar typrcally experlence temperatures of 25 2°C and 25. O°C respectlvely o
A decreasmg trend in the temperature is visible from west to east Dunng the. summer the”"
daily mean maximum and lowest temperatures are 30, 70 and 19, 50 degrees Ce1s1us
respectively. The onset of the cold begins towards the end of November when both daytime
and nighttimes temperatures gradually drop. The mean daily low. temperature is-just 8 9°C in

January, wh11e the mean da11y maximum is 25 2°C (Flg 7)

15
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Fig. 7: Average temperature in different years (in °C)

¢ Ramfall

The variance in rainfall is one of the most delicate aspects of climate. It fluctuates according
to the seasons as well as from one location to another and from one year to another. Fig. 8
displays the variation in rainfall throughout the districts during a few years. Rainfall varies
from 1922 mm to 2855 mm every year. In general, the amount of rain rises from the south-
west to the north-east. The southern central region, which is bordered by 1500 mm isohyets,
has a significant rainfall gap. The state's north-eastern region, near Dharamnagar, experiences
the most rainfall. However, Agartala city experience moderate rainfall as it is located in the

- north-western part of the state.

| Themonthsof April-_Juné and. July-September receive: the - most rainfall. Thé main
égri'culﬁrrél*s:'é‘a’SOn"flo:r the whole "statc'-'félls around this time, which is often referred to as thé-’. .
'-"Kharrf seasoh S The seasonal varlatrons in wind drrectron and the exrstencc of a cold upperi
| :':arr current over the desrgnated regrons of the state are. the factors that mﬂuencc rainfall: Large_' ..

gigprcssmns form across one or more areas of the state durmg the Kharrf season.

N et
,-=;’ (\\{ !t\ ]
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e Humidity . . - _ . \\;L

Humidity is generally high throughout the year. In the summer season, the relatlve h

is between 50 to 74% whereas in the rainy season, it is over 85%. The mean wind spee_d is 7.1 .

km per hour with maximum of 13.1 km per hour in May and minimum of 3 km per-'hour' in

December. The relationship between rainfall, temperature and farming is suitable to grow -

paddy crops in the plains, and bamboo trees and jhum cultivation o._n hill_s_' along with the

scope for plantation of rubber, coffee, cashewnut, coconut and other evergreen afgd deciduous

plants on the hilly and tilla land. The state repre_senis hypothemiic soil tcmperat_u_ré ré_gimé._

6.3 Environmental Monitoring

Tr-ipura State Pollution Control Board (TSPCB) conducted the étudy on'the environmental
monitoring parameters, such as. groundwater, air, ands noise in an around the DC Nagar

dumpmg site, Agartala. The detailed iflfbiidtion provided by TSPCB is enclosed with this

report (Annexure 1). However, environmental monitorifig parameters related to l_eachate,_

17
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surface water, and the other parameters will be studied throughout the bioremediation

proeess. .

6.4  Legacy Waste Quantification

A total station survey was conducted for the entire site to assess existing situation and
quantify legacy waste on site from 21% to 25" November 2022. Details of the total station
survey report, along with drawings, have been enclosed in Annexure 2. Following is the
summary. of the quantification of legacy waste with respect to the survey conducted on 25%

November 2022.

1} The total area under legacy waste is 4.21 hectares with the existing total quantity of
legacy waste on site being 302045 cu.m.

2) The quantity of legacy waste on the First Heap is 2235 cu.m. under an area of 0.0935

. ha,

3)' The quantity of legacy waste on the Second Heap is 3030 cu.m. under an area of
0.2244 ha.

4) The quantity of legacy waste on the Second Heap is 119975 cu.m. under an area of
1.9136 ha.

5) The quantity of legacy waste on the Second Heap is 176805 cu.m. under an area of
1.9786 ha.

Whereas the average bulk density of legacy waste at DC Nagar dumpsite is 1.1 tonne/Cum.

Therefore, the quantity of legacy waste is around 3, 32, 249.5 tonnes as on 25" November
2022.
- 7. 'L'_i'mit‘ations“'of"the.St‘udy,

& AMC 1n collaboratron w1th CSIR NEERI quantlﬁed the quantrty of legacy Waste Also,‘.'_ N '
; i NEERI ofﬁcrals v1s1ted for 4 days and surveyed the dumprng site: and collected the necessary

B data for proper plannlng to- 1mplement the bioremediation. Hence based on the collectedv'

'mformatlon and the quantlﬁcatlon proper .planning. . and. 1mplementat10n of - the .

b10remed1at10n approach is: needed Th1s need to be strengthened for carrylng out the detailed

\ "‘)\C H A ,ﬁc}‘g\qﬁy Deta1led report will be submltted after detailed 1nvest1gat10n and monrtormg

18'
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8. Conclusion and Recommendations

Based on the site investigation and survey conducted for the quantification of the legacy
waste, it can be concluded that bioremediation is needed. The estimated legacy waste in DC
Nagar dumpsite is 3, 32,249.5 tonnes (302045 cu. m). Based on the estimated quantity,
proper contract should be made with contractual clarity for seamless operations. Preparing
and getting all stakeholders' acceptance from a thorough operational plan that includes the
work process flow and schedules as per planned DPR is necessary. Dumping fresh waste
must be separated from biomining and should not mix with legacy waste. Leachate drips out
due to the opening up of legacy trash, and it must be appropriately collected and handled. The
aeration process of legacy waste helps to reduce the leachate. Stakeholders must work on Fire
Control, Safety, and environmental compliance throughout ‘the.biomining , process,
Stakeholders must.manage issues related to odor and dust since they are_:hdiardons. to
employees and adjacent residents. This is done by stabilizing the garbage and o_ft_eq sprinkling
the waste heaps with bio-culture solutions. Recovered material must be put to use to make.
' bioremediation economically viable. Recovered materials, such as plastic, textile, and metals
can be sold. However, C&D waste can be used as filler in construction act1v1ty Recovered
bio-earth can be used to enhance land fertility or glven to the farmers after proper treatment

including improving quality as per FCO standards and removing microplastics. '
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Envirenmental Monitoring in respect of air, water, leachate and
noige in an around the Debendrachandranagar dumping site,
Agartala, Tripura West
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ANALYTICAL RESULTS QF GROUNDWATER SAMPLES COLLEC TED
AROUND THID DEBFNDRA(’ ANDRANA(,EAR DUMPING SIT p A(“ARIALA TRIPURA
WFSI :

Paranieters 81 | 82 83 sS4 (BIS, 2013)

et Cadmmm (mpZJ) e Lol
0. [Lead pmgs) | BDL | BDL |
AL [leom(mes) o L0871 007 | 005 |
12, ] Arsenié (img/H P T BOL L%I;)I_ o ?L“n‘DL,.\
*BOL (Be/ow Detaclabls lell‘)
Site ‘of calle:ctmn _ _ S
: North gldc of Dc Jendmph&ndr@nagar dumiping si';.te;& ;fé\;-gar_lff;zil-aa_ (Residence of

NmLh East side of Debendrachandranagar dumpmg gite, Agartala (F{cm:im‘

Faljit lhdpd) .

3-4: Narth Fast side. of D:Q:b:@r_iéi?f;ezchian_(_i-ranaga-r‘“ dumping _‘Si‘_teﬁ, Agartala (Residdnhes
S Karna Bakadur Singh) o

i Lmd caregnd  the

1{“«11 =p.z:i-fﬁ=-mi'c‘;i 5. ;
he standard meéthods -
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{ AMBIENT AIR QUALITY DATA AT DEBENDRACHANDRANAGAR DUMPING
SITE AGARTALA, TRIPURA WEST:

Date of Monitoring: 08.08.2022

....... it e

- I Standards T Mefhods il
Time : L
 Pollutants weighted 81 1 (CPCB Measuremen
 Average | | 2009)

B‘a:‘-ti;eﬁul'ate m‘atter (PM-xo)‘, pug/m3 | 24 Hours | 21.5
Particulate matter (PM:; 5y ug/m? | 24 Hours 14y | o | GEavimelric

I (11 .(?{‘VIIUCU‘IC

o o T Tmproved West
"Su}}phu;rg Diﬁxidéf(fSQQ‘:},_ g /s | 24 Houts | 2.15 80 - and Geake |

- ~Jacoh &,:
| Nitrogen Dioxide (NOg), ug/m? | 24 Hours | 5.62 80 [ Hochheis

[E

Materials and Methodology:

The alr gquality .11104%1@1%11-,@ wag conducted on 08.08.2022 for 24 hours inside the
Debendrachandranagatr dumping site, Agartala, Tripura West. The sampling procedures
for measturenent of PM-2:5, _E?.M.;«l@-,‘_ NO, and SO weére unade according to the
ntérnationally accepted standard technique through use of Respirable Dust Sampler (RDS)
w1th gaseols sam )ng attachments and PM-2.5 Sampler manufactured by M/s Envitontech

Instruments, PVT. LTD,, New Delhi.

Ohgervationst

From: the result table it hds beenr observed that the measured concentration of Respirablé
. P ticuIaLe Matter (PM 10, I‘mc Particulate Matter (PM =2.8), 802 and NO; &g wdl mtbm the

;_pwscrlbcd s’randard hmu of (,PCB:";C”cénfml F’olluﬂon Contr ol Board QOC)O)

 {Ratan Debnathy
S, :,L.»;g bvatory Assistant
TSPCB; Agartala
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NOISE LEVEL MONITORING REPORT

Monitoring Loeation Debendrachandra Nagar dumpiing site, Agartala,
Tripura [W]

Date of Monitoring, & 06 /08/2022

Time of Monitoring 12.00 PM to 2.00 PM

Type of sumple 3 Ambierit Nojse

Noise Meter Model No Lutron SL-4001, Class-2

Major Construction Noise

Source(s) during meonitoring : Vehicular movement inside the dumping. site and
. Household activitics.

Other Noige Soumes( 8) duxmg monitoring ¢+ NA

Manitoring Results L
Sampling Ioeation I Distance g 1,
fr_om_ the
- dumping
_site

| Stamdnids
) | dB(A] Ley
| {Da‘y time)

1 .Insldc fhf, 'Iﬁ)f;‘e:ib,\é_n,tdt.éwhan‘d.rféna;gm' [ na

B e L ) SN S

1‘-50 m,ctcr

] side of du n}pl ngL
1) t of the house of . &
Jebbama (North sideé of dumping s ALLON]

4. | In {ront of the Malabati Para high ;mm-@,é;"' '

(dpprox) , S

Observations: :
From the menitoritg results it Heg been observed that the nmsc Imml in arid
atourid the Debendrachandra Nagar dumping

'-Wthm Lhe prcscribcd csténdaj‘d hmlt "_f Ambxen Adr
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! ARSI
ﬁ E AGARTALA MUNICIPAL CORPORATION
: Difies ot e Muniogal Commgmianer

flamid oo

e oo ) e C l‘, ¢ i il \l artili
FABE/Mpch, Div JAMC/ 209/ Part -1 f,c

Fhone/Fax (30121815046 el areAnp
/,; Zom #E ) 01t g 202

\ ks !
ey,

Mandy Enterprise
{Lead Firm of e Consortonm compeisimg of MS Mandy Enterprises
Earth Recyclers Pet, Lud and URHU. Waste Management PyL Lid.)
Wl st Floor, West Patel Fagar

i New Dethi- 110004

Sub: Processing (his mining/bio ramediation)ol the legacy waste al Devendra Char Wdri L};
HehetenderID&PNIT: 2021 _SAMC_ 175141, 06/04/2021 and 69/RFP/Mech Dy AMC /2L Gl
Dated 06042021 {BOO item 2}
Kol Nute No 45 of AMOC Ole No, 4508/ Mech, Div./AMG/ 20197 Pare-1
Sir,

Pursgant to proposal and vate offer oy Provessing (o mining/bio remediation) of the
Legacy Waste at Devendra Chandra Nagar n respect with, aforesaid PNIT and e-tender 14,

has been decided o award you the worlk at the price Rs, 8734~ (Bight Hlundred Spventy
Thige) o nL&;mM ¢ Tonne {(Incusive of G5T, Processing. Transportation of
ageregat PCB rules and Hen'ble NGT guidelines) instead of lump

sum amount based on accumidated quantity. You are nstructed too proceed with the

execution in accordange to the RFP documents. You ore alse requested to fmbate your

ctivities once written intimatlon ¥s given by the Mechanical Division of A’-;;;‘:rcaia. Municipal
Corporation,

You are hereby directed 1o sign the contract agreement within 07 [seven) days from

the date of the issue of this feter, The whole work will be governed under the contract

agreement w be executed,

(Dr. ‘shalﬂ‘ah Kr, Yadav, !M]
Murdcipal Commissioner
Agartala Municipal Corporation

Lospry Lo
1. 1.5 to Hon'ble Mayar, AMO for kind indormation,

g3

2o Director, HDEY oy mformation please. o
30 B0, AMC Jor ndu:nm':nn il nga A ‘ / {" g X ’r‘"\ e,
4. Executive Engloeer [Mech), AMCTor nformation and o/a. [ TR

Munitipal Conmmissioner
Agartala Municipal Corporation
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TRIPURA ' Certificate SI. Nﬁm
..-..........:— TRIPURA STATE POLLUTION CONTROL BOARD
e r’. PARIVESH BHAWAN, Pandit Nehru Complex, Gorkhabasti
tspeb Kunjaban, Agartala - 799 006, West Tripura. |

No.F.17(10)/TSPCB/WI/ Solid Waste/(L- Red) 5363 1160~ 64  Date:© 3 /102 /2025

CERTIFICATE FOR CONSENT TO OPERATE

Under Section 25/26 of Water (Prevention and Control of Pollution) Act, 1974 and
Under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

Reference : i} Your Application No. 333899 ' Daled : 14-02-2025
i) Our NOC Register S!. No.15217 For . Extension of validity
Capital Investment : Rs. 16.50 Cr. Plant Capacity: 250 MT/Day
Type ° Common Solid Waste Processing Plant Category ' Red

With reference to the above Application, a provisional Consent {o Operate Certificate
(Extension of validity) is hereby issued in favour of M/s. Mechanical Division, The Executive
Engineer (Mech.), Devendra Chandra Nagar, AMC, Agartala, Tripura (W) to discharge its
industrial and other effluents arising out of their premises into a stream/ welll fand as per section
25/26 of Water (Prevention and Control of Pollution) Act,1974 and to make emission from the plant
funit as per Section 21 of the Air (Prevention and Control of Pollution) Act,1981situated at
Devendrachandra Nagar, AMC, Agartala, Tripura (W) to subject to observance of other codal
formalities of the Govt. of India/Govt. of Tripura/District Administration/ Agartala Municipal
Corporation or concerned Municipal Council or concerned Nagar Panchayat (whichever is
applicable)/ Health Department/Industries & Commerce Department and subject to observance of
the lollowing terms & conditions stated at Annexure — .

The Tripura State Pollution Control Board may, at any time, add or revoke any of the conditions
applicable under the Consent to Establish Certificate/ Consent to Operate Certificate and shall communicate

the same in writing.
AMC shall always have to obtain valid EC from SEIAA for Operation of Solid Waste Processing

facility under EIA Notification, 2006 as amended to date.

This Certificate is valid 20-02-2030. Application for extension of validity of Consent
Certificate shall have to be made one month before the date of expiry of validity of this
Certificate. This Certificate has been issued in cancellation of earlier Consent to Operate
Certificate No.F.17(10)/TSPCB/W/ Solid Waste/(L- Red)/ 5363/891-95 Dated 21/ 02/2025.

el ?@ﬂ

(Arharendra Jamatia) 03(03 10138
Asst Environmental Engineer
Tripura State Pollution Control Board
To
M/s. Mechanical Division
The Executive Engineer (Mech.)
Devendrachandra Nagar, AMC, Agartala, Tripura (W)

Copy to :
1. MC, Agartala Municipal Corporation, Tripura (W)

2. DM&C. West Tripura (W),
30 DI&CT Department, Tripura (W), CAVV» _\' GQ«
",_'-fl'(ﬁ’('ih'r-l,"i.\{«i§l()-’n_8| Magistrate, Mohanpur Tripura (W) B~ N AN & Dg\og}’ng
o il 4O Asst Environmental Engineer
7 Tripura State Pollution Control Board

e ———————————
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rﬁdiffmaﬂ Mailbox of rayarnabmail

Subject: Status Report-cum-Compliance Affidavit of the Tripura State
Pollution Control Board in Subrata Debnath matter being OA/97/2022/EZ
From: Arnab Ray<rayarnabmail@rediffmail.com> on Tue, 11 Mar 2025 16:56:21

To: <dipankarsaha.advocate@gmail.com>,<shirshobanerjeeatwork@gmail.com>,<ashokadvhc@gmail.com>,
<surendra_kr15@rediffmail.com>,<apu7law@gmail.com>,<cs-tripura@nic.in>,<bipul.mallik@gov.in>,
<directorurbantripura@gmail.com>

Cc: "Tripura SPCB"<tripuraspcb@gmail.com>

1 attachment(s) - SubrataDebnathTSPCBReport.pdf (5.77MB)

To

1. Mr. Dipankar Saha,

Ld. Advocate,

Room No. 105, 4th Floor,

10, Old Post Office Street,

Kolkata - 700001,

Mobile - +919831050830,
+919732877623

E-mail: dipankarsaha.advocate@gmail.com

- For the Applicant in the Original Application

2. Mr. Shirsho Banerjee,
Ld. Advocate,
5, Shyamananda Road,
Kolkata - 700025,
Mobile - +919836231551,
E-mail: shirshobanerjesatwork@gmail.com
- For the Respondent No. 5, Municipal Commissioner, Agartala Municipal Corporation

3. Mr. Ashok Prasad,
Ld. Advocate,
Mobile - +919883069404,
E-mail: ashokadvhc@gmail.com
- For the Respondent No. 8, District Magistrate, West Tripura

4. Mr. Surendra Kumar,
L.d. Advocate,
Mobile - +919433361866,
E-mail: surendra_kri5@rediffmail.com
- For the Respondent No. 7, Central Pollution Control Board

5. Mr. Apurba Ghosh,
Ld. Advocate,
Mobile - +919476239442,
E-mail; apu7law@gmail.com
- For the Respondent No. 6, Ministry of Environment, Forest and Climate Change

6. The Chief Secretary,
Government of Tripura,
New Secretariat Complex,
Agartala - 799010
E-mail: cs-tripura@nic.in
- For the Respondent No. 1, The State of Tripura

7. SriBipul Mallik,
Deputy Director,
Department of Science, Technology and Environment,
Government of Tripura,
Vigyan Prajukti O Paribesh Bhawan,
P. N. Complex,
Gorkhabasti,
Agartala - 799006

https://f1mail.rediff.com/ajaxprism/readmail ?printable=18&block_images=1&file_name=1741692381.5.8191205.RU.sfs45,sfs45,498,10.28393.f4m...
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- For the Respondent No. 2, The Principal Secretary,
Department of Science, Technology and Environment,
Government of Tripura

8. The Secretary,
Urban Development Department,
Government of Tripura,
U. D. Bhawan,
Sakuntala Road,
Agartala - 799001

E-mail: directorurbantripura@gmail.com
- For the Respondent No. 4, Urban Development Department,
Government of Tripura

Respected Sir(s),
In Re:
Original Application No. 97/2022/EZ

Subrata Debnath
Versus
The State of Tripura and Others

[Disposed of by the Eastern Zone Bench of the Hon'ble National Green Tribunal at Kolkata on 09.02.2023]
My Client: The Tripura State Pollution Control Board

Pursuant to the direction of the Eastern Zone Bench of the Hon'ble National Green Tribunal at Kolkata dated 09.02.2023 in
the aforementioned matter please find herewith attached a scanned copy of the Status Report-cum-Compliance Affidavit
of the Tripura State Pollution Control Board with scanned copies of the annexures.

This is for your kind record, please.
Thanking you.

Yours sincerely,

ARNAB RAY,

Advocate-on-Record,

For the Tripura State Pollution Control Board,
In OA No. 97/2022/EZ,

Before the Hon'ble NGT, EZB, Kolkata,
Mobiles - +919874246811,

+919123731361,

E-mails: rayarnabmail@rediffmail.com,
rayarnabmail@grmail.com

Residential address: 42/1/4, Brajonath Lahiri Lane, Howrah, Post Office - Santragachi, Police Station - Chatterjeehat,
District - Howrah, State - West Bengal, PIN - 711104

Enclosure: The scanned attachment
Copy to:
The Member Secretary,

Tripura State Pollution Control Board
- For kind information and record, please
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